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SHR]I SOMNATH CHATTERJEE:
Sir, this a very important matter that
I want o raise with your kind indul-
gence about the judgment which has
been delivered by the Calcutta High
Court in the LIC case....

MR. SPEAKER: 1 have asked the
Minister to make a statement tomor-
oW

SHRI S M. BANERJEE: What
about textile matter?

MR. SPEAKER: That is also to-
morrow, 1 meant that. Both are
there tomorrow.

1105 hrs,

BANKING AND PUBLIC FINAN.
CIAL INSTITUTIONS LAWS (AM-
ENDMENT) BILL

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): Sir, I beg to move:

“That the Bil] further to amend
the Industrial Finance Corporation
Act, 1948, the State Bank of India
Act 1955, the Industrial Develop-
ment Bank of India Act, 1964 and
‘the Regional Rural Banks Act, 1976,
be taken into consideration.

This Bill seeks to bring about a
measure of uniformity in the preo-
visions relating to appointment and
fixation of terms and conditiong of
service of the Chairman of the Indus-
trial Finance Corporation of India,
the Chairman, Vice-Chairman and
‘Managing Directors of State Bank of
India, the Chairman and Managing
Director of the Industrial Development
Bank of India and the Chairmen of
the Regional Rural Banks, in the
relevant statutes under which these
banks and institutions have been set
up' While commending the Bill for
consideration of the. House, I shall
confine myself to explain some of the
‘more important amendments.
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As the House is aware, thege banks
and institutions were get up over the
years from 1948 to 1876.

The Industrial Finance Corporation
of India was get up in 1948 and its
shares are held between the Industrial
Development Bank of India (50 per
cent), life Insurance Corporation and
Scheduled Banks (about 35 per cent),
cooperative banks and cooperative
societies (about 15 per cent). Chair-
man of this Corporation is appointed
by the Central Government in consulta-
tion with the Industrial Development
Bank of India.

The State Bank of India wag es-
jablished in 1955. It was a successor to
the Imperial Bank of India, a private
sector bank where the Central Board
was autonomous in the matter of
appointment and determination of the
terms and conditions of service of its
senior executives. Under the State
Bank of India Act, the Chairman and
the Vice-Chairman of the Bank are
appointed by the Central Government
in consultation with the Keserve Bank
of India after cosideration of the
recommendations made by the Central
Board of the Bank. They can be re-
moved from gervice by the Central
Government after consultation| with
the Reserve Bank. In the case of the
Managing Director of the State Bank,
however, the appointment ig made by
the Central Board of the Bank wilh
the approval of the Central Govern-
ment and he can be removed from
service by the Central Board with the
approval of the Central Government.
As all the Directors of the Central
Board are appointed by the Central
Government, it is proposed that hence-
forth the appointment of the Chair-
man/Vice-Chairman/Managing Direc-
tor of the State Bank should be made
by the Central Government in con-
sultation with the Reserve Bank.

The Industrial Development Bank of
India was established in 1964 as a
wholly-owned subsidiary it the Re-
serve Bank and was restructured in
1975 as wholly-owned by the Central
Government. Its Chairman and
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Managning Director are appointed by
the Central Government and the terms
and conditions of their service are also
determined by the Central Govern-
ment.

The Regional Rural Banks were con-
stituted in 1975 with the shareholding
distributed among the Central Govern-
ment (50 per cent), the concerned
State Government (15 per cent), and
the sponsoring bank (35 per cemnt).
The power of the appointment and
determination of the terms and condi-
tions of the service of the Chairman
are wholly vested in the Central
Governnient.

Thus due to various historical
reasons and changes in the sharehold-
ing from time to time, the procedure
for appointment, fixation of terms and
conditions of service of the Chief
Executives of these banks and finan-
cila] institutions are not uniform. In
regard to the removal from office of
these functionaries, there is a parti-
cular procedure prescribed in some
Acts while in other Acts there are no
such provisions. The Bill, I have the
honour to move in this House, js de-
signeq to bring about a measure of
uniformity in this behalf within the
existing frame-work of the relevint
statutes, and congistent with the
ownership of the banks and the finan-
aial institutions concerned.

Apart from the existing provision in
the statutes or removal of these func-
tionaries from office, circumstances
may arise when Government may con-
sider it necessary to terminate the
term of their office before its expiry.
1t is, accordingly, considereq neces-
sary and desirable to have such a
provision vesting exclusively, in the
Centrel Government the power to
ternmiinate the term of the incum-
hents of these offices after giving
them suitable notice of not less than
three monthg in writing or salary and
allowances jin leu thereof. At the
same time, these functtonarges would
be allowed an option to be relieved ot
thelr ofile by giving to the Govérn-
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ment a notice in writing of uot less
than three months. Similar conditions
of appointment are now obtaining in
the case of Government servants as
well as Chief Executives of the Pub-
lic sector undertakings,

Sir, there are certain other amend.
ments of minor nature in this Bill
which are mainly of procedural or
consequential nature,

With these remarks, I commend the
Bill to the House for consideration.
Sir, I move.

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Industrial Finance Corporation
Act, 1948, the State Bank of India
Act, 1955, the Industrial Develop-
ment Bank of India Act, 1964 and
the Regional Rural Banks Act, 1976
be taken into consideration”. *

SHRI SOMNATH CHATTERJEE
(Burdwan): The Hon. Minister has
said that to bring about a measure of
uniformity in the procedure for
appointment, fixation of terms and
conditions, removal etc. of the high
officers of the Finance Corporation,
the State Bank, the IDBI and the
Regional Rural Bank of India, this
Bill has been brought. The only
substantial provision made is to make
it easy to get rid of these officers If
you will kindly go through the Bill,
you will see that it is proposed to
make it easy to get rid of these offi-
cers. I don’t know the merits of these
officers and I am not saying anything
about them, But let us not talk about
bringing about uniformity through
this Bill: the only uniform provision
here is the provision for getting rid of
them, There is nothing about service
conditions, nothing about termg of ap-
pointment, Whet is there jn this state-
ment about their services conditions
etc.? May be, some persons or some
bag elements have to be got rid of.
Let them be got rid of. But what
is this procedure? We agree thht
banking is to play a very im-
portsnt pait in the economy of
thiq countrv; we are Hot miinimising
this. Not that, whatever is hapyedifie
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in the sector of nationalised banks is
desirable; there is much scope for
improvement; since the scope of ihis
Bill is very limited, I am not trying
to go into the larger canvas, but I
hope the Minister is applying his mind
to that aspect—the service conditions
of not only the higher echelons but
also the ordinary staff in the banks,
nationalised banks and also the State
Bank of India, IDBI, etc.

The State Bank’s importance cannot
be minimised; it is next to the Reserve
Bank of India; it was nationaliged
much before the nationalisation of the
commercial banks; it is almost a State
Bank as the very name indicates.
Various important functiong are to
be performed by the State Bank of
India, So far as the function-
ing of the State Bank of India
ag a commercial bank is concern-
ed, there are various thingg which
need to be looked into, There are
large amounts of outstanding loans
given to parties who do not deserve
them on merits, I do not know what
are the outstanding amounts and how
much has been written off or treated
as bad debts, and if any high officers
like Chairman or Vice-Chairman or
Managing Director has been responsi-
ble, what steps are going to be taken
against them. I do nor mind the
Central Government taking power for
the appointment of these officers.
because, after all, the Central Govern-
ment, through the Minister, is respon-
sible to this House, is accountable to
this House, so far as the functioning
of the banks and these institutions is
concerned. Instead of having this
procedure for consultation, considera-
tion, recommendation and ultimately
behind the scene, the Central Govern-
ment's view prevailing, let the Central
Government come on the scene and
take the responsibility itself fairly
and squarely. I do not mind that.

But the position one has to consider
is why this new clause for termination
of services is going to be inserted,
because, under the pregsent State Bank
of India Act itpelf, section 24 provides
tortheumovalo!ﬂle(!hurmanaud
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the Vice-Chairman after cob#ilting
the Reserve Bank. If that power has
Leen given, the only restraint on the
absolute exercise of thie powey 1is
that you have to give them an oppor-
tunity to show cause. Now, that
opportunity for show-cause will not be
such a procedure which will stifie the
hands of the Government in appro-
priate cases to get rid of the incum-
bents holding these posts. The inten-
tion of the Parliament is very clear.
So far as appointment is concerned,
it has to be done in consultation with
the Reserve Bank, and so far as
removal is concerned, it has to be
done, if I am not mfstaken, in consul-
tation with the Reserve Bank. Now,
for termination, there is no provisior
for consultation with the Reserve
Bank I would like to know from the
hon, Minister why the Reserve Bank
is being kept out of the scene alto-
gether in this aspect and what will be
the effect on the present incumbents.
Although you want to make it retros-
pective by Clause 2 of the Bill, if I
may say so, a sort of drafting ingen-
uity has been there to make it
applicable  retrospectively  without
saying so on the body of the Bill. I
admire the ingenuity even if it is
legislative drafting ingenuity. It is
said in Clause 2 of the Bill:

“Any reference in sections 3({i),
4(ii), 5(i) and 6(k) of this Act to
the chairman or, as the case may be,
vice-chairman or managing director
shall be construed as including a
reference to the person holding
office as such at the commencement
of this Act.”

The State Bank of India Act will not
confain any provision about retros-
pective effect, not the other Acts will
contain any such provision, but Clause
2 of this Bill, the Banking and.Public
Financial Inst:tutions Laws (Amend-
ment) Bill contains this provinon
which makes it, in effect, retrospective.
Why don't you say so? What is the
Government’s fear, I do not know, I
would like to know from the hon.
Min er a5 a matter of policy, why
the Heserve Bank is being kept out of
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this aspect when the question of ter-
mination of services of the Chairman,
Vice-Chairman, Managing Director
of State Bank, or Chairman of Indus-
trial Finance Corporation or the
Chairman etc. of the IDBI, the
Regional Rural Banks is concerned.
We want people of sufficient status—
I do not mean statug in the society
ag such—of sufficient qualification to
be appointed in these posts. If they
‘feel that in the exercise of absolute,
unrestrained and uncontrolled powers,
their services can be terminated just
by giving three months’ notice as an
ordinary employee of a private con-
cern it cannot inspire confidence in the
minds of those people who would like
to serve the country through the
means of these institutions,

I know of a case and I raised it on
the floor of the House also when we
were discussing the Indian Iron and
Steel Company Bill. One of the
directors of Metal Box Company was
getting Rs. 8000 per month as salary.
At the request of Shri Mohan Kumara-
‘manglam, he took up a job in the
Indian Iron and Steel Company as its
custodian on a salary of Rs. 3000. He
agreed to that voluntarily just to
serve the nation, but he had to earn
the displeasure of the powers that be
in the corridors of North Block or
South Block and he had ultimately to
go. He resigned and left the job. He
wanted to serve the nation and joined
the Indian Iron and Steel Company
at the call of the then Steel Minister,
who is unfortunately no more with us.
After the unfortunate death of Shri
Mohan Kumaramanglam, his position
was made sn difficult that he had to
leave the Indian Iron and Steel
Company. He lost his previous job
and he lost his job in the Indian Iron
and Steel Company also and was left
with no alternative but to try for a
job elsewhere, It is not that every
matter is tackled by the Minister, I
am prepared to assume for the sake
of arguments that Shri Pranab Kumar
Mukherjee—I do hope that he does
1ot change his attitude because of the
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company that he is keeping or will go
on keeping—will apply his mind, i he
is allowed to do so, uncontrolled and
unrestrained and do things properly.
But he is not looking after all matters.
How things are done in Government
heirarchy, he probably knows better
than I; I know nothing. But this
unrestrained power is not good. Why
are you omitting the Reserve Bank
out of the scene altogether? For
appointment of the Chairman, you
have to consult the Reserve Bank, for
removal you have to consult the
Reserve Bank, but for termination of
his services, you have not to consult
the Reserve Bank. He is not having
even this minimum profection which
an employee or an officer of his stutus
should get. Although it is desirable
that the Central Government may in
such cases instead of the local Boards
take up this responsibility of appoint-
ment, removal or termination, but this
absolute right is liable to be misused.
It may deter good people from coming
and joining these institutions. I am
sure, this is not the intention of the
Government —I hope, not—to push
people by promotion as Chairman,
Vice.Chairman etc., but to try to
attract good people from outside, If
that is so, how do you get them if
they are liable to be dismissed at threc
months' notice without any rhow
cause, without dny opportunity of
representation. without the Reserve
Bank’s Intervention in the matter, or
their views being taken in the matter.
1, therefore, submit that it may not
gserve the purpose which the hon.
Minister has in view. It may help
him temporarily, I do not know, but
it may mnot ultimately serve this
purpose. After all, when uncontrolled
power is given, it is prone to be used
in a marner which is not always
really for the benefit of those for
which the power is given.

We know, Government servants
can be retired compulsorily that is
what we call premature retirement.
But there the Government has fto
satisfy at least one test, namely.
retirement has to be done in public
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interest. At least you have to prima
facie apply your mind and make out a
case primg facie that the Government
servant was not being found up to the
mark and the public interest required
that he should be retired and thus be
can be got rid of by giving three
month’s salary or three month's notice.
But here there is not even such a
restraint. Public interesty do not even
come into the scene. After all ihese
are public institutions. This is not
about an employee in a Birla concern
80 that they can ride roughshod over
any sense of justice and fairplay.
Therefore, when a public institution
and high officers are going to be
covered by this and this power i3
being taken only to get rid of people.
I submit it may not and is not likely
to inspire confidence in the minds of
the future incumbents.

It sems that clause (2) is rather
interesting. The disclosures are rather
interesting. The scope of the Bill at
the moment is very limited. In res-
pect of officers in different banks and
also nationalised banks and officers in
institutions like the IFC, IDBI and the
Regional Banks and the State Bank
of India, a proper employment policy
should be found out, should be chalked
out and implemented. These are mat-
ters which should not be dealt with
unitwise like the complaints which
We are now hearing about nationa-
liseq banks’ functioning. There are
complaints that a regional attitude is
being taken up, We know that there
are different banks jn different greas.
A sort of regional attitude is being
taken up. I hope the Minister is
considering this aspect. There is a
Banking Services Commission. These
are matters which should be dealt
with,

So far as other officers are con-
cerned, there should be a proper and
integrated employment policy, recruit-
ment policy, posting policy and also a
policy regarding terms and conditions.
Your just taking powers here and
there for the purpose of meeting a
sttuation ad hoc will not solve the
problem. Therefore, I request the hon.
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Minister to allay the misgivings we are
having that this power is likely to be
misused, What is the check on the
power which is now being taken here
by you to get rid of these high officers?
Why are you putting the Reserve Bank
out of the scene? Why do you mnot
give them an opportunity?

In many cases, I know and nobody
can deny that and I am sure even the
hon. Minister cannot deny that, Gov-
ernment servants, I do not say ali,
but in a number ot cases, Government
servants have been compulsorily retir-
ed and the power has not been utilised
for a proper purpose or for a proper
object. I mgny cases these orders
could not be sustained by the Gov-
ernment, because there is not an iota
of justification for getting rid of them.
There are some high officers, some
busybodies who can procure orders
and who can exert influence, There
are rivalries inside the organizations.
We know of so many cases, The other
day a high officer of the Calcutta Port
Commissioners’ office was compul-
sorily retired. The matter was taken
to Court. The Court repeatedly esked
the Commissioners, ‘Tell me, why he
was made to retire? What fault has
he committed?” He was given glowing
certificates and even two months
before he was made to retire, he was
given a certificate that he has render-
ed immense service to the Calcutta
Port, Then why he was made to
retire? Because he had a quarrel with
another officer. So he was sacked, I
take it that the hon. Minister has the
real intention of trying to do something
good for the country and if you
cannot do everything secretly and
you have to trust people, then you

* have tg attract proper people and put

them at the propér place. And it you
appoint people for 5 years and then if
you try to get rid of them after six
months without any rhyme or reason
but you say it is in public interest
because you do not have to account
for that to anybody, that is not in the
right direction. So, in taking these
powers, you have to see that there gre
some checks and balances. There is
no scope for unrestrained power.
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. So far as the present incumbents
are concerned, if your intention is to
apply it to them also, as it seems to
be, so in view of Clause 2 of the Bill,
it they are already enjoying some
statutory privileges or a fixed tenure,
what will be the consequénces cf
terminating their services? I do not
know whether the Minister has taken
the views of the Law Ministry about
its applicability in cases where the
period has been fixed, because the
State Bank Act requires that you have
to fix the period at the time of his
appointment. There may be other
statutes having similar provisions. In
those cases where you have fixed the
period by a statute, can you nullity
in the manner in which it is sought to
be done?

These are the matters which require
consideration.

I would request the hon. Minister
to tell us as to what is being proposed
to be done with regard to the general
recruitment policy, appointment policy,
promotion policy, service conditions
of the employees there and also
employees of the nationalised banks?
This is very imporfant, What will be
the role of the Reserve Bank with
regard to their appointment and ter-
mination in future?

These are my submissions and I
would request the hon. Minister to
refer to them in his reply.

SHRI K. SURYANARAYANA
(Eluru): This Bill has been introduced
to bring about a measure of uniformity
n the procedure of appointment of
Chairman, Managing Directors and
other officers. There have been only
four institutions. They have not
mentioned about the nationalised
banks. As you know, they have simi-
lar powers to remove the Chairman.
No mention has been made in this
Bill ahout the Industrial Credit and
Investment Corporation 6f India and
other nationalised banks. I would like
to Kknpw from the hon. Minister
whether the Chairman of such insti-
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tutions can be refioved or they hve
got the rights already.

The procedure of losning is hot
uniform and there is no general polcy
in this regard, Every institution has
its own policy. The other day I was
discussing about the grant of loan to
a co.operative sugar factory by
Industrial Financial Corporation of
India. The Industrial Finance Corpo-
ration officers said that the four insti.
tutions have got their different
policies. The loanee himself should
approach these four institutions. The
big private industrialists can manage
but the co-operative institutions are
not able to approach them directly.

The cost of sugar factories has risen
from Rs. 3 crores to Rs. 7 crores. They
approached us. They said that the
Industrial Finance Corporation of
India ig grenting loan and they are
asking them to get sanction from the
IDBI, LIC, etc. as their ghare of loan
applied, I would like to suggest that
the loaning policy should also be made
uniform by all the institutions.
Before nationalisation, the LIC snd
General insurance companies were
distributing risks among themselves
according to their financial capacity.
Everyone should go to one institution
i.e,. one financial institution can take
up jute, another can take up sugar, the
third one can take up cotton. They
can concentrate on that and supervise
the same easily and distribute among
themselves.

The cost of the machinery of the
sugar Industry has gone up. 509, of
the sugar industry is in doldrums. 50
of the share capital has been contri-
buted by the State Government. The
remaining 509, block capital loan is
being guaranteed by the State Gov-
ernment and the Central Govérnfent
jointly and they are standing nu:et'y
on behalf of fhe co-operative gu‘ﬁr
factory. The difficuities of the, co-
operative sugar industry are not bﬁ%
taken into qonqidexptioq,’

|
taking care of the old ofigs %&

being ownéd by e ihlustri
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the capitall § just want t@ read
out one sentence Irom the copy of
letter addressed to Minister for Agri-
culture, Minister for Industry and
Minister for Finance, on 7-1-76
regarding incentives for new sugar
factories. It says: :

‘The Sampath Committee in para
No. 19 of its report has shown that
a new factory established at a cost
of Rs. 300 lakhs, even after 14 years
of working, would have the Jeficit
of Rs. 129 lakhs, Rs. 312 lakhs, and
Rs. 325 lakhs in the high, medium
and low recovery areas respectively.’

So, my point is this. The cooperatives
are not able to repay on account of the
policy of the Government, A factory
constructed with machinery costing
Rs, 1} crores is not getting any incen-
tives according to this present policy
but if it is over 2 crores they are
getting benefits. 1 asked a question
how in the same year, for thc same
machinery, it costs in one jnstitution
Rs. 1} crores and in another institu-
tions Rs. 2 crores and above. The
Government said it 1s their look out.
What I say is, the Finance Minister,
Agriculture Minister and Industiry
Minister should sit together and
rectify these things.

The Reserve Bank was the policy-
maker 1n those days of the British
Government but now the Government
is controlling even the policies of the
Reserve Bank. Yesterday we dis-
cussed about the Constitution Amend-
ment Bill. It has been stated that
there have been frequent amendments,
76 Laws were included in the Ninth
Schedule. Is it not the duty of the
Government, when they come with this
Bill to see that these are thoroughly
examined, taking into consideration
the whole consequences of rural bark-
ing policy including public financial
institutions like cooperatives etc?
They should see whether the loances
have the capacity to repay these loans.
In the entire country, including Mabha-
raghtra, 8 new cooperative sugar
factories are there which have not
benefited by this policy because these
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factories were comstructed with a
lesser cost of machinery, that is, Rs.
13 crores even though they exceeded
Rs. 3 crores of the total cost of the
unit. The Industry Minister and
Agriculture Minister have agreed that
it should be considered but nothing
has been ~ done. The Minister for
Industries said that inefficiency should
not be rewarded and efficiency should
not be punished. So, my point is this.
The Government should come forward
with proper loaning policy.

I shall give you one instance. In
my Constituency, about ten years
back, the State Bank of India had given
Rs. 4 lakhs to an individual solely on
the basis of the security of Govgrn-
ment land. When I asked a question
in Parliament as to how it hud
happened I was told after enquiry
that “it was a State secret and,
according to the State Bank’'s policy,
the details of it could not be given.
the loan was given op the basis of
sufficient security.” My question is
this. Was the loan utilised for the
purpose for which it was granted?

SHRI B. V. NAIK: They were
financing Rs, 4 lakhs of government
moncy on the security of government
land. What js wrong in that?

SHRI K. SURYANARAYANA: Of
course it is the government money.
But the loan was given on the security
of Government land which had been
taken by him on lcase. Anyway, we
the Members <f Parliament are
watchdogs for the implementation of
the policy in regard to Government
schemes. Whanever such an instance
is brought to the notlice of the Gov-
ernment, they simply say that 1t is
a trade secret and we cannot reveal it
in the public interest. They are not
taking us into confidence even in Par-
Liament,

Some loan was given for a secific
purpose. But after ten years or so.
on inspection, they should have given
us the details of it as to whether it
had been utilised for the development
of agriculture or any other purvose.
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What I am concerned with is not
getting the loan back. I am concerned
only with the agricultural develop-
ment for which the loan was taken.
So far no details of it were given.
These things are going on. Let me
also bring to the notice of government
one more glaring instance. That is
about the cooperative sugar factories
which are being declared sick. They
should decide something about these
nine sugar factories which are being
declared sick. These factories have
been constructed at a cost lesser than
Rs. 3 crores and odd. Government
should apply their mind in giving
them some sort of incentives along
with others. Who have spent more
than 2 crores so that these sick co-
operative sugar factories may zgain
start crushing the canes in the next
year. So, I request the hon. Minister
of Finance to convene a meeting of
the Ministers of Agriculture and Civil
Supplies and sit together and decide
about the policy in this regard as to
hoyw they are giving incentives and
how the loan is being utiliseq and
whether the loansg are being utilised
for the purposeg for which they were

given.

Whenever they get hold of the
blackmarketeers only the officers names
are being published and the victims or
cheat’s names are not being published
at all, That is not even known to the
public. Officers are interested to get
their names published so that their
prestige may be enhanced in catching
the blackmarketeers. We are interested
t{e know the names of the blackmar-
keteers, cheats ets. who are cheating
the country.

AT CeTERTY qrest (72AT): wsae
wEET, FCHT §W qnae fagas Fgrar
TOTE AT FIEAE FTIIT GO, 1948
e dw A sfvear ooz, 1955, A
Tz & w1 sfowar oAz, 1964 WX
Ywaa R % g, 1976 A FWUT
FC wEd § 1 @ guw ¥ @
WTATETT X G KA, AT AUHA
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T ufar e gerier wiireT
HIHTT 99 g F T@geT W § uv
T I® ¥ WIEAT @g Awd woar
ITIZ 2TV AE WY 78 AfwrwT IE W
BT At , v a@ § Y IR Wy AT
7y w1 Afew g@re Hh 7 AT
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FCRTCHY YAAT T )
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Y gITAT ATFAT A I AT ¥ fF F
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aR w Aifs T s TR vt Tfyg
o ¢F vt Afg 5 IO H $TH FR
AT AT T TG ¥ AT gEL el gewrT
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aaAr Tfee WK uw awg w1 fraw W
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gady a1 ¥ a3 faama w31 Sgar
& B & w1 3 oY w19 Jredw vy w1
& W< gwe wiastfeai 1 wavi & @
&, &\ w1 gw ¥ fSQ wTe ¥ Fivar fawd-
faag? Rrds¥ygdr sfagar
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mialdr Tl fagar oy o
Y o gud faeity sea § & wrfo
o Ao wifo, &1 ¥ w17 KT
a5 &, v AT da R Y aa €, Wi
T fRTF N IFT §, T AT AN A
armad fagtfa oY §1 fve s
oy & §F & Frgfrai st § 7 & mrow
warr wTedt g fr gw i Y F e At
¥ agady ad &, weNT &)1 frw Wi
q¥, firm fagra aT St « fryferat &Y
w1 < &, w2 & wr ¥ SrvAr angew, ag
LA SIMAAT AGAT AT AvY KT AT
SiraT gt 1 7N faafad & wo Ay
v Aifq ¢, 37 #1 waT wr g forg =
faqeg <0 8 1 ST WY avwar w@r
2, %1 ¥ I 9 Fa fam § av Y
fear g1 IR @i & faafaw ®
ST wigar fe ww Y Afg v &,
fog RaTL O FFFAE ? FEEW
ey, w1 7 frad &% & @I e
frar1 T EfrSEdr Asm e FT
FTHE AN 7L § AR FEH AT F
w719 A par & 1 =R s e
frm i am ag q AfFrsTaT AT
frord &% wrw sfregr w1 wadc aa fear
q{r qrR¥ Y WG X FGT FT AAAT FAT
faegr 1 oY ag & ST wgar fF oww
oy & w@Y 9T AT FE ¥ FIE AT Y
faasrase §aw v w fords
¥ uq ¥ aduge o< dsrfemr? o«
ag femrg aw A sromr Trw wT EHA WK
wedeqaeqt Y HiF & @ gha, o &
¥ sryaT ATRATE |

& gt 73 A sefgawr Sawwde
% ww gfear & TwdET ST w9 F
frqer  fear oY oraEr T g,
feg weT qxuw I Frawa fear §,
W I FTEWAE P ogw A Wy
QU ATH @& ST AG A g TR
N fr eI & wgaqor At &,
farefiy geurit & for & Fa< fegem
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Fwiea ) wAF AT sl €
s sfer arteYdsr @R §, W= vt
wrdeT ® & avg mmfwgt s dsr
@ E e ariatdsr € | e
¢n TET FAAT AR | Ay gE v
¥ g FBT  RaAT 9T fF W G FY
wut 2w ¥ ww @ 2, WX @ wENw
st F 57 frgfeagt & sTon Y wr
FAFAR A TETIRTFCEE |

el a1, swoyer oY, a@ R B
a7 ¥ A wiaard § § 7 wF @ -
F@ &) HAT oY WY AEw e d
e TG A%t F Ay ¥ fovaar wr g
feomg FIATE wigsfEt sraerd
wHaifEl & wrg  wERre WEST
g grar @ afer g Ao War
s WY W A g7 e g R §,
F uTg TLITA q gF AT B FE A%
g @gt 9T wd=feat w1 ggarw 47 A
Fiforor Al & sirefr 1 ¥ @ Y Feord
&%, 9T & avd H wga1 § p agi av o
TR T HAr S grer aifyg a|
Tl FEAPR KT wAA T TX T AIE
3T § @ 39 ¥ faenF sty ¥Y [rdr
agl ¥ wfus & 9= & fawne sda
FIF E AR 9T T T A1 O TS
TR F AgT q AEAST F 1| WAL I
I AF TATES & T wvoT il
T § WR w8 s w1 fAdw w7
garEaaagmraiwt T &
faerw widady  ardt § W Wy
ST W Y G HT FrogE Frm e qear
¥ food &= ¥ s o gw ag & wreradd
& fav 2 sred| ¥, o Y feettwre
& wawerer St & s & gada ¥
qfemr d=ft § R 97 weard
afasfal &1 emw 3@ 7w fead
@ T & fgars sl 7 FT
¥ IR Trad wr fam AW
st & fewns &t oy §)
Wi Y e @l wrEww § SE W QO
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B AWar § Wi 9§ gy wdww gar
afr & fog | g ¥ w9
gy wrdww ® Q7 ¥ A W
¥fwa I Fwagr T I X Ew A
Tdr wET B WAt §, a7 1w 5
=W H AN FIX A w4 & wiowd o
ENE [EERI N Aga TN T
ward wWraid Nfaaryfr
o F A AT AR g gga R
T S WY ST AT E A A & W
I FT TG ToB7E Y 1 I ¥ fawrs
sEsmrfi s F EE wud
afteZzdvn e Frem TN gagag
T ) T T, €EE FL %A & Qe A
Y areare war 1 957 W &1 A ga At
# gre gafag e fear wr g
Ti=ifedt ¥ 9 wgdm 41 gy, =g
wdY far arar § afew A TAIE fiw
gAY TEFR G HET FAT AET & IA
1 ezt frarsiar @, zfea faar
Sharg

it go Craitare Ty (frwrmr-
qE) - TST AT IFI AT GEH ooT
ars fear § e ad) &1 mfgg
weger Rgeq ¢ wE TS A 9y
ATAT Y |
= QRATATC W . I7 A HY
AP AR e TF
ggadl ¥ faw & TIrd Nfeg o
37 # wfed f& § wa= foai & arg fas
FITH TEAM § T wgI faelw
deqAi 71 7.4 qaeaw 5 fow ¥ adw
) SHTET & SATTRIESTE W% 1 @ W
AT FT AT TBT FL FH G W #
N r sq77 Fgerar wgAT °° 1|
g R afaN FTaIHE
Tga WX A AgH § AR AR
uggn gt fE A Ty SR
qrET FaT 9 1Ig g W gy E fE
drw gl wfww qUEY | e g
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it § wua st o) aga g fear
mr § W 37 A feafar ¥ g aze
wigd € AfFT g F v AN waf
wdy fowr <1 1 5 < Uow weed wAY
dfer & faw 5 agerd wav 3 fawrs
T 1 ) §, fow Y aog ¥ 0O
), AR A, A w A A e ®
T frer sz rmar g ardr =t ¢
37 #1 wiffs wax A agw aEw@
g A FY S1Er § ;R wa fud, gw
q7E ' qAWT WG FY JPAT F 4RI
T 7 frfen @ gwme qot a0ty
TR g A Y @h AR IT 9T WO
X A AT AE, | AV W TTF oY ;G FY
wmaFmrafge, uewrwwar W
e § wgar g W AN ¥ vE I
5.9 FT GNF T AN 97 § 9 1@
.7 Ft fopnr s 1+ o s T qnw
#1 xufaaoa & oifugs ex w A gw
AEFIR A AR N AFAATTY | A
H,omusdl o o2 Ay Aifqg 2, saw
frafaq ¥aer gar g 5 wT =0
#ifa #Y g wfe ¥ ofcafas Aifag 1 =G
T4 g 3N ¥ fawfad § wanT
oiw f gAY Howdr § 1 Werm Ay
foemx & muAY 3597  Fry fw gl
FAAT F TATz WA 737 § forad
ag sfgT grar 2 i+ sad qwm, sowr
IE@ U 7§ w7 | g aefrendy
Fr a7 ¢ fx &5 gaW F ft g
qET AT WA AT AT | x& A
#r weIg & | e faed # genf
T 9F A Sg 7 § wH THH H
12 B IO g5 AT B, & a&i w7,
FHQE A, FRAT T & AT B, gAY
N e T oA oSy gAEd A
grer ®Y & St § i 998 gw(T
e T | I9% w " w1 arw
g 3% Wil aw da) & v ) fra v
2w Y e €, mOd 4ERT QT
ot forer ¢ o & ey gwgE W @
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Ao Nieeed & agen 1 wdr
ot af w Wit W oy o w@r &0
Tt e mfefzed, premed, i
wrarfeat, garterdt Wik fgqerm &
75 werit & ofcardt & T Wy wyer
fwarqrtfnﬂrwtmdglr e

™ 7 WAk f qred a@ g wid-
oY, gArErETd W fewar wgor  faar
& e mr A Y, el &Y, @R o
T WY, wnfesiw wY, 7w ¥ 6 fead
st fararer wepor fert 87 €4 g0 STRAT wrgd
f fe wg few ag & Qat N T,
FRATC wT Y aw W G E

were ot g8 foafed & @ Y
i awisAI ) ar ¥ & ag
S®T g TAT wrgr § fe Wiy 7@ oy
sifasit awrar 5@ ar N e fag
gr wiarfegi & fag ot ¢t aw@ wr
Mifeet arg difag 1+ wre qw O o
afad wff At A wihw Qv faw
aasY Nfa Nat w ganae @ w6
R I W A L e Y qR Frkew

FEAT QT |
SHRI NAWAL KISHORE SINHA
(Muzaffarpur): Sir, I rise to sup-

port the Bill. Government wants to
acquire certain powers with regard to
the appointment and fixation of terms
and conditions of the high function-
aries of the IFC, SBI and RRBI and
also want to introduce uniformity in
all these cases, There can be no ob-
jection to the government enjoying
these powers. Unfortunately there
has been too much diversity in these
matters and valuable time and energy
has been lost and dissipitated in sort-
ing out very simple things. These
banks are public financial institutions
and they should be made to conform
to & standard regulation and alép foi-
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low a policy enunciated by the gov-
ernment. I, therefore, do not find
myself in agreement with Shri Som-
nath Chatterjee when he says that
the Reserve Bank should be allowed
to come into the picture in the matter
of termination of the services of high
functionaries. It is difficult to permit
the Reserve Bank to decide whether
a high functionary has been or has
not been responsible for not imple-
menting a policy enunciated by the
government. It is enough that the
Reserve Bank has to be consulted
in the appointment of these function-
aries. So far as the termination or
removal is concerned, it must be the
government which should have the
full and complete powers to judge
whether a certain person has been
able to discharge his obligations pro-
perly. 1 would advise the Govern-
ment not to make too frequent chan-
ges in these matters because it un-
necessarily delays operations in such
a vital sector of our national eco-
nomy. This is alo a vital sector of our
economy because it is now concerned
very intimately with the welfare of
the masses. The question of re-
organisation of nationalised banks has
been raised anq it appears that the
Government is seized of the matter, I
would suggest that the decision should
be taken quickly with regard to that
so that they can help the people and
avoid indulging in competitions, A
number of banks would open branches
at the same place within a radius of
8 kilometers. These things have also
got to be looked into and removed.
These banks should spread their
branches in rural areas and not con-
fine themselves in a given area.

There is another aspect of the mat-
ter which I would like the Minister
to consider seriously. These banks are
mopping up deposits from the rurai
areas but iz the hon. Minister sure
that in the same measure, money is
ploughed back in the villages? Jt 1s
not that these financing institutions
are not doing anything. They have
done some work, But is it commensu-
rate with the deposits they gre get-
ting from the rural areas? It is no-
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body’s case that maney should be
spread out in villages like the dried
leaves of @ tree. But our villages are
not barrels without bottom. I  want
to emphasise that these villages are
not bottomless pit. If financing 1s
done properly in our rural sector, I
am sure the national economy as &
whole will look up. This is called
priority sector. My own feeling 18
that the attention which these financ-
ing institutions should have given
particuiarly to agriculture and irriga-
tion, has not been given. Therefore, 1
would again, as in the past, plead with
the Minister that he should continu-
ously review the targets of these banks
so far as priority sector is concerned.
I am going to make a suggestion. Re-
cently, cooperative banks have been
asked to finance at least to the extent
of 30 per cent, small and marginal
farmers. Cannot we set g targat for
these financing banks so far as financ-
ing the priority sector is concerned?
So far, no target has been fixed for
these banks, and as Mr. Ramavatar
Shastri has said, moneyed people are
getting the benefits of these financing
institutions Therefore, there should
be a target for every Bank for financ-
ing the rural sector, particularly agri-
culture, irrigation, small farmers
development agencies, marginal far-
mers development agencies, village ar-
tisang and unempolyed people. Unless
some target is fixed, I am quite sure
that these banks are not going to
make any headway in this matter.

May I say a word about IDBI? Very
stringent conditions are imposed in
lending loans even for rural elec-
trification and projects which are
likely to benefit the rural economy. I
will give the example of a sick fac.
tory having been taken over by the
Government in my own district. The
conditions were such that for twa
years, the factory could not work and
could not expand its activities, And
then, the factory started working.
These are some of the examples

. where it appears that more thought
has to be given.
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In the bill, it is provided that on
grounds of health end other réasonx,
a fuctionary can be removed. That 1s
not enough. There ghowd be another
provision. It may be difficult’ to pro-
vide for it in the bill; but the Mini-
ster may think about it and see whe-
ther he can remove a functionary if he
fails to discharge his duties properly;
and whether the failure to implement
the 20-point programme will also
be the basis of removal or termina-
tion of service of a functionary. This
is an important point because so far
as the traditional banking work is
concerned, it goeg on merrily, but ac
far as implementing our policies and
programmes are concerned, I don't
think our banks attach much impor-
tance to them.

Another example is with regard to
the attitude of the IDBI so far as deve-
lopment of backward areas is conr-
cerned. There is a project in Bihar
for manufacturing auto-tyres m
Jasidih. It is a tribal area; and gov-
ernment proposed to have a factory
there for giving employment to tribal
people, as also for manufacturing
tyres, It is quite some time now. And
the IDBI could not find it possible to
collaborate with the Government of
Bihar in this matter and finance the
factory in the Santal Parganas dis-
trict. These are some points which
I would like the Minister to consi-
der

Along with these, I would make a
few suggestions which the hon. Minis-
ter will do well to consider, while
replying or during his usual official
duties.

Under the Special Employment
Programme of the Government of
India, the State Governments launch-
ed campaigns to get as many units set
up by the educated unemployed as
possible, The progress has been ra-
ther halting so far, as we all know.
The State Government have requested
for bringing in complete re-orienta-
tion in the attitude of the bankers in
backward areas like Bihar; for the
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«covering of “the ‘b'ock heafquarters
with branches of banks in the quick-
west possible time; #nd for persuading
banks’to remove ‘the self-imposed res-
triction of not considering‘a unit for
finance, generally beyonq a distance
of 8 Kms. from the branch office. This
is with regard to Bihar also. The
Stite Government have also urged
that” unless targets are fixed for ex-
tending _financial ‘assistance  under
Special Employment Programme in
particular, and to SSI units in gene-
ral to every branch of the bank, the
tatgets fixed by the State Government
for setting up new units or resurrect-
ing the decaying units can never be
achieved. The targets of the State
Gdvernment must be corre’ated to the
targets of the banks area-wise and
branch-wise,

:rhis is a very definite suggestion,
which the hon. Minister may kiudly
consider.

Secondly, the investment of the all-
India financing institutions has been
:a 8mall fraction of their national
total. Unless the Government of India
lay down a reasonab'e quota for inv-
estment, particular'’y in backward
States like Bihar. the rate of invest-
ment woulg continue to be as nesi-
tating and s'ow as at present

My third suggestion is that the
poor investment by the all-India
financing institutions in Bihar 1s also
on account of the fact that the regi-
onal offices of these institutions are
located outside Bihar. They are loca-
ted outside many backward States
in the country; they are located
mostly in metropo'itan cities, It is
of urgent importance that regional
offices of IDBI, IFCI, ICICI and other
banks should be established in back-
ward States like Bihar, without
which no progress can be registered
in this matter.

With  these words, I support the
bill

SHRI S R DAMANI (Sholapur):
Mr. Speaker, Sir, ] rige to support the
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Bill. The State Bank of India was
taken over in 1955. Before being
taken over, it was one of the major
banks in the country having the lar-
gest number of branches, having the
largest number of deposits and
having the largest number of accou-
nts. Even today, it is one of the lar-
gest banks of the country having
more than 3400 depositors and more
than 2000 branches. They are the
bankers of most of the industries,
whether they are in the public sec-
tor or in the private sector They are

providing finunces to other banks also.

As a result of this, the person who
is holding the post of the Chairman
is a man of dynamic nature. This
institution has come up becauss its
past Chairman was one of the top-
most economists of the country, As
a result of the polices laid down by
him, this institution has come up to
this size. Therefore, my first sugges-
tion is that if the policy of the Gov-
ernment ig to provide finances to the
weaker-sections of the society, small
agriculturists, traders and the artisans,
then there should be some leniency
in advancing loans to-these people.
In the rural areas, there are certain
difficuities bheing experienced in ad-
vancing loans, Unless some concessions
are given, it will be very difficult
to help these people. " Then the ad-
vantages which the Government
wanted to give to the weaker-sections
of the society will not be available.
Therefore, my submission regarding
the State Bank of India is that they
should follow some liberal policy in
advancing loang to the weaker.sec-
tions of the society.

As far as the IFCI isg concerned, it
wag established in 1048. Ag far as
the IDBI is concerned, it was estab-
lisheq in 1964, These two institu-
tions are the major institutions which
are providing finance for the deve-
lopment of the industries in the coun-
try. As far ag the IFCI is concerned,
they have advanced flnances, to &
greater extent, for the establishment
of industries with the result that &

4 .
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large number of industries have come
up. As a result of their help, the
country has been able to establish
a large number of industries,

In this connection, 1 would like to
say that the policieg which are foll-
owedq by them in advancing loans
are very rigid. Recently, I have seen
their balance.sheet ang how they are
working. I can say that an applcation
has to be processed through 4-5 cha-
nnels such as the Finance Depart-
ment, the Technical Department and
some other departments. Then, it
goes to the Chairman. It takes six
months. It takes another six months
for an application to be processed.
Only then they come to a conclusion

whether they are going to give loan
or not,

It takes six months for one stage
to be completed. Then, it goes to the
legal department and there will be
legal documents prepared and all
that. That also takes four to six mon-
ths, On top of that it requires another
six months for disbursement of the
loan., So much time is taken in rece-
iving the application, in processing
the application and in actual disbu-
rsement of the loan. Because of that
In the meantime, the cost of the pro-
ject goes up and al] that. There should
be a time-limit fixed for processing
an application ang giving the loan.

Now, the Government is following,
Tightly, a dear-money policy. On nc-
count of that dear-money policy, a
section of people who used to invest
money in equities and jn shares of
the new companies have gone out of
the investment market. They are
getting 12-13 per cent interest if they
invest théir money as fixed deposit
in compenies and they are getting 10
per cent interest if they invest their
money as fixed deposit in banks.
Therefore, they prefer to keep their
savings as fixed deposit in compenies
or in banks instead of buying shares
of new companies. Ag such, that in-
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vesting class has disappeared, The
result is that new companies are not
getting enough finance from the pub-
lic. It is the financial institutions
which have to help the new compa-
nies.

A small entrepreneur has to depend
on the financial institutions, like the
IDBI, the IFC and others. If they are
so rigld, what will happen? New in-
dustries will not come up. A small en-~
trepreneur will not be able to put
up an industry. Sometime back, the
Minister of Industry, while replying
to the demands for grants relating to
his Ministry, disclosed that about 4,000
licences have been granted but they
are floating. No action has been taken.
It is a surprising thing In the last
few years, very few new industries
have come up. The reason is that the
finances from these financial institu-
tions are not easily available. There-
fore, it is very essential that the
policy of financing the new industries
and the policy of scrutinising the
applications should be liberalised.

Once you approve a project report,
why should they take such a long
time in processing the application, in
granting the application, in entering
into legal documents and in actual
disbursement of the loan? During all
that time, the cost of the project goes
up and, sometimes, the circumstances
entirely change. Therefore, it 1s
very essential that a time-limit is
fixed within which the appiication
shoulq be processed and the disburse~
ment of the loan is also made. This
is one important suggestion that F
woulg like to make.

At present, we are facing unemploy-
ment. New industries are not com-
ing up. The small towns are fac-
ing unemployment, No new industry
is coming up there, If we want to es-
tablish industries in those shall tovms
and backward areas, if we want to
create more employment if we want
to achieve that, if we want to help
our young lechnicians and small en~-
trepreneurs which is the policy of the
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Government, then the policy of the
financial institutions requires a drastic
change. It should fit in with the po-
licy of the Govermment, to encourage
small entrepreneurs and small tech-
aicians, our new entrepreneurs and
young technicians. Only by doing
this we can increased our industrial
production and our exports,

These are the main suggestions that
1 would like to make. I hope, the
hon, Minister, while replying to the
debate, will also mention the policy
that they are going to follow in re-
gard to these flnancial institutions.

Regarding the conditions of service
also, something should be done Ome
thing is that the Chairman, who s
responsible for the running of an
institution should be given more pow-
ars and more freedom so that he
<can take up anq implement the poli-
cies of the Government, Without that,
the policies will not be implemented.
Therefore, whatever the conditions of
service may be, he should be given
more powers so that he can imple-
ment the policies of the Government.

With these words, I support the
Bill

SHRI K. MAYATHEVAR (Dindi-
gul): I rise neither to support nor
to oppose the Bill: but I will vote for
the successful piloting and passing
of the Bill.

I would like to give certain sugges-
tions for conmderation by the hon.
Minister and the Government of India
in the interests of the public at large,
especially the marginal and poor
yeople of India.

This Bill is concerned with the
appointment of the office-bearers, fix-
ation of the duration or term of the
office-bearers, the terms and conditions
of service of the office-bearers and the
termination of service of these office-

Laws (Amdt) Bill
bearers, Now, I want to submit cer-

Minister’s
have been nationalised with the best
objective of helping the poor man
in India and the marginal rural popu-
lation as well as the population in the
urban areas. But after nationaiisa-
tion we find that it is mostly the lead-
ing capitalists who are getting loans
from the nationalised 'banks. They
wield their influence with the bank
officials and even now it is they who
are dominating and getting loang and
other facilities for their industries and
it 15 they who are improving. We are
now implementing the 20-point prog-
ramme which is a very fine and effec-
tive programme for the welfare of the
society throughout the length and
breadth of the country. But the vari-
ous nationalised banks and other fin-
ancial institutions are not rendering
help for the successfu] implementation
of the 20-point programme of our be-
loved Prime Minister,

In this connection, I would say that
we have representation on all finan-
cial institutions from the Central Gov-
ernment and the State Government;
we have representatives of the emp-
loyees of the financial institutions and
we have representatives of the em-
ployees of the financial'institutions snd
So, I would ask Government why we
should not have representation of all
Parties through Masgs Committees, In
other words, I would recommend to
the Government that they should ap-
point village Committees, Taluk Com-
mittees, District-level Committees,
State-Level Committees and all-India
Committees giving representation to
ell politica] Parties throughout the
country. In other words, there should
be Mass Committees representing the
masses in India—both urban and rural.

I would like to tell you the pur-
pose of appointing these Committees.
Now the present representatives are
not looking into the welfare of the
poor and the needy population from
the rural areas. The rural public is
not getting loans; it is only persons
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who are paying bribes to the officers
that are getting loans and it is only
those capitalist groups who are hav-
ing some influence with the bank
officers who are able to secure loans.
The needy public and the middle—
class public who want to cultivate
their lands and who are direly in need
of loans from the banks are not able
to get loans, Therefore, my suggestion
is that we should form Commttees at
various levels and those Committees
should be vested with "certain statu-
tory powers and authority to recom-
mend bonafide applications for loans.
If such Committees recommend bona
fide applications for loans the officials
and the authorities of the financial
institutions should not reject those
applications, They should consider fa-
vourably applications for loans from
the poor people of rural areas as
well as urban areas, from the middle
-class and poor people of the count-
ry at large. Therefore the object
of nat:onalisation has not been com-
p.etely achieved. We have to do ithis
within the framework of the 20-Point
Programme. The middle-class people
in the rural greas are not getting loans
from the banks, the petty shop-keep-
ers are not getting loans, the vegetable
vendors are not getting loans, the
dhobis are nog getting loans, the bar-
bers are not getting loans, the poor
carpenters are not getting loans, the
weavers are not getting loans, the
poor margina. farmers in the rural
areas are unable to get loans, because
they cannot give bribes to the ' bank
officials. We know, the hon. Minister
is a very powerful Minister, he has
taken steps to implement the 20-Point
Programme. I request him to consi-

der all these aspects, It is not for
the benefit of my Party or your Party
that 1 am making this request; it 18
for the well-being of the needy peo-
ple for whom the 20-Point Program-
me has been pronounced by thie Prime
Minister of India. The bonded labour
also .];ould be given loans.
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[{SHR1 BHAGWAT JHA AZAD in the
Chair]

For granting loans, tertain strifigent
and stern conditions by way of secu-
rity are imposed; these stringent and
stern conditions should be liberalised;
the security aspect should be libaralis-
ed to some extent. Of course, without
security, loans cannot be given beca-
use the amounts have to be recovered.
We know the difficuitiés there. But
certain liberal conditions should be
frameqg by the Government, certain
guidelines should be given to the rural
banks liberalising the conditions for
granting loans to the middleclass
people, to the margina] farmers and
the other poor people.

Banks are opened in rural areas. We
appreciate that, but I would like to
point out one thing A Member of
Parliament represents six to seven
lakhs of people. In Tamil Nadu, my
Party, the Anna DMK, is working in
full swing for the successful imple-
mention of the 20-Point Programme
There 1s no MLA in Tami] Nadu since
that State is now under President’s
rule; it is directly under Parliament
and the Central Government. In my
area, in Usilampatti, which is one of
the five or six major towns in my
constituency, some officials of your
Department and certain local caputalist
group opened certain banks, but no
information was given to the, concern-
?d MP. Even now 1 have not been
infofrned about the opening of these
banks in my area. I would request
tl:xe Government to give a very strict
directive to agl] Government officialg to
inform the MP concerned whenever
banks are opened, so that we can
participate angq advise the officials
to do this and that; that opportunity
may be given to the MPs. The officials
and the capitalists group do not care
for the MPs. This autocratic attitude
on the part of the bureaucrats and
the capitalists ¢should be put an end
to, at least in times of Emergency. I
am pleading for the public interest,
not for our interest. We are recom-
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mending these thingg for the poor
and needy 'pedple,  Therefore, the
MP; should be given some importance,
We are working for the successful
implementation of the 20-Point Prog-
ramme. The concerned MPs shculd
be informed about the working of
the banks and about opening of new
banks.

With these words, I welcoma and
support the Bill, and I woulq request
the hon. Minister and the Government
to consider my pleadings and sey up
advisory committees for the sucvess-
ful granting of loans to the needy
people.

SHRI B, V. NAIK (Kanara): Mr.
Chairman, Sir, I have been following
closely the debate on this Bill, because
I thought, this gives us the much
needed opportunity to look into the
financia] affairs of some of these pub-
lic sector institutions the institutions
that are supposed to play an import-
ant part and are a Sort of core of
our entire monetary policy and none-
tary system, whereunder we operate
upon the guantum of loans, we ope-
rate upon the interest rates in respect
of the loans, we operate upon the
interest rates in respect of deposits,
we decide upon the raising of the
resources and the sources from which
we must raise the resources. Ail
these things come under the monetary
policy of the Central Government.
The Bureau of Public Enterprises,
from year to year, goes on publithing
the figures and the financia] trans-
actions of these institutions which
work under the Ministry of Finance.
Unless we g0 through those figures
laboriously we do not get an oppor-
tunity to know and discuss these
things. I hope, the hon. Minister
will, besides such amending Bills.
and the liberalism of the Chair to
give us a liberal allotment of time
for g discussion, bring us further
opportunities for the purpose of
discussing these major institutions
Iike IDBI etc, because 1 have never
seen that we have discussed, Reserve
Bank Tor a long time or the State
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Bank or even these fourteen natio-
naliseq public sector banks which
have been nationalised for the last
flve-six years.

1 completely identily wmyself with
the sentiments expressed by Shri
Suryanarayana that while we have
thought it fit to alter the service con-
ditions of the Chairman, Vice Chair~
man or the Managing Director of these
Central Public Sector financial insti-
tutions, the fourteen nationalised
banks and their custodians seem to
be, by and large, left out this elite
group. I think, some of them are very
much ezlive—I would not say kicking—
they have been very very effective,
but a large number of them seem
to stick to one or the other institu-
tion, They are doing good work, of
course, and I have no complaint for
example against Shri K. K. Pai of
the Syndicate Bank or Shri Prakash
Tandon of the Punjab National Bank.
I have no complaint individually but
my objection is to the system as
such, The question ig that the custo-
dians of these banks who =are very
effective im formulating our national
monetary policy should also be sub-
ject to some sort of discipline and
should be capable of being shifted from
one area to the other and their services
should be available for all over the
country or other States, so that their
wide experience is of use to the coun-
try as a whole and not only {o the
area from which they may come,
That would do good for them, good
for the banks and good for the whole
country. I would request the hon.
Minister to kindly take this House
into confildence as early as possible.

Our esteemed friend, Shri Som-
nath Chatterjee said that the Mini-
ster is bringing this Bill in order to
fire and send home certain top exec-
utives of the banking and public
financial institutions, My feeling, after
reading the Bill, seems to be quite
to the contrary. In regard to the In-
dustrial Finance Corporation the ex-
isting provision says that the Central
Government may after consultation
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with the Devolopment Bank at any
time remove the Chairman from the
office. That is supposed to be amend-
ed now by saying more or less the
same thing but giving three months’
notice in writing and then there :s
the right of consultation and then
coming to a conclusion. I think that
if at all there is any change in the
service conditions, it is Yor the better.
At the time when we discussed this
amendment. . . R

SHR!I SOMNATH CHATTERJEE: 1
was not advocating for better ser-
vice conditions to the Chairman, 1
did not advocate that I said, you are
taking an additional power of termi-
nation. Do you appreciate the differ-
ence between removal and termina-
tion? There is a difference.

SHRI B. V, NAIK: I have not much
of a legal sense to be a touchstone
in a sense...

SHRI SOMNATH CHATTERJEE:
You are talking on a legal subject.

MR. CHAIRMAN: It is not that
lawyers alone can talk on legal sub-
jects, Others also can do,

SHRI B. V. NAIK: It seems to be
that the hon. Minister’s and the Gov-
ernment's hang is a sort of controlled
similarly in respect of others. With-
out any remark about these eminent
men like Mr. Pasricha, Mr. Talwar ang
whoever they may be, we get the an-
nual reports and these invisible men
completely we do not know—I saw the
photograph of the Chairman of the
Industria] Finance Corporation for the
first time ag to how he looks like—
elderly, respectable and he must have
put in a large number of years of ser-
vice—and we do not comment upon
their individuality....

SHRI PRIYA RANJAN DAS MUNSI
{Calcutta-South): Why not appoint Mr,
Naik as Chairman?
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SHRI B. V. NAIK: I will seek that
Job if you become Finance Minister at
good time,

What I was trying to say ig that it
the Government in good faith and in
its wisdom wantg to remove anybody
however high and mighty he may be
in the public sector corporation, they
should be in a position to do so and
the Minister of Finance and the Depu-
ty Minister of Finance—he may te an
illiterate thum.impression man, we do
not care about it but he represents the
people and he represents the will of
the House—shoulg be in a position to
deal with this particular executive
from a position of strength. The
higher the responsibility that is cast,
there may not be a higher workload,
but there is a higher amount of inse-
curity in that job. As far as the Minis-
ter ig concerned, he is liable to be dis-
misseq even at one days’ notice....

SHRI DINEN BHATTACHARYYA
(Serampore): No, Even without r.otice.

SHRI B. V. NAIK: There have been
precedents even in this august House.
No country would like to waste its
talents but when it comes to the gues-
tion of a policy formulation and execu-
tion, the Government should have full
rights. That is the reason why I have
moved the amendment that there is
not much of a meaning once the Gov-
ernment comes to the conclusion that
the services of Mr. A shoulg be ter-
minated. There is no problem. It is
not like judicial separation in a mar-
riage. In the Hindu Marriage Act the
provision is there, that a person has to
wait for 7 yearg to deem the spouse as
dead or things like that. But this is
a plain Act and particularly for institu-
tions of ANl India importance. If a
Minister is worth the name of a Minis-
ter, is he going to put up with such
Chairman of the National Institution,
in charge of financing the Industry, in
charge of the State Bank with 1,000
branches or more? Are vou going to
put up with him for three months after
serving him with a notice? The
moment the Government comeg to the
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conclusion to, part with him, you part
with him. If at ell you want to give
him something, give bim something
else less consequential. The old
bureaucratic style of administration
was good enough at one time, but not
to-day. I would say that much for the
powerg of the Government in order to
implement its policies.

We have gone through much of these
reports, I want to submit one point
which has got something to do with
what our friend Shri Mayathevar said.
Y wag going through an article ‘pub-
lic democracy’, I was surprised to
&now that as on June 1975, accord-
ing to an article written by Shri
Xhurana, a Bank Excutive, in the
country ag s whole, all the commer-
cial banks—scheduleg as well as non-
scheduled, a total number nf 18,730
offices. That means with a total
number of 5 lakhg villages, every 20 to
30 villages to-day can afford a branch
The banks have been having these
branches. Before the end of this year
let us suppose we are going to have
20,000 branches.

We have an infra-structure under
the thumb of the Ministry of Finance
under the Central Government—all our
nationalised banks, all our State banks,
all the branches of the other affiliated
bankg and those oneg which are under
indirect control. One branch of a bznk
with a well paid executive Branch
Manager or whoever he is, with all the
set_.up of an office, 25 for every two
dozen villages....

SHRI AMRIT NAHATA (Barmer):
‘This ig arithmetic alone. There are
100 bankg in Delhi alone.

SHRI B. V. NAIK: I want to come to
that arithmetic through some logic. If
it is now decided by the Government
in the Ministry of Finance that there
should be a proper and rational distri-
‘bution and there should be no duplica-
tion, as wag rightly pointed out by our
friend Shri Amrit Nahata, then we will
find that it is possible even keeping 10
mileg radius, on the besis of squares it
comes to a fantastic figure of 300 sq.
miles. Each district ig of 4000 to 5000
8q. miles. Take geometry which we
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learnt in our Matriculation—R xR, 1¢
x 10, 27/800 sg. miles, with yow
branches you can cover 10 times. But
you are not doing it to-day because
most of them are urban based, motiva.
ted by urban values. Obviously, like
you and like my hon. Minister they
would like their children to go to elite
schools, public schools or where there
are educational facilities and there is
no dispute about it. But if the work ot
servising of the poorer sections of the
country hag got to be done, as was
pointed out by the hon. Member Shri
Mayathever, then there is no alterna-
tive but to fully utilise your branch
capacity, fully utilise banking ivfra-
structure and to disperse them throu-
ghout the country.

When you do it, the virulent fight
of Mr. Somnath Chatterjee will ma-
terialise once egain, as in the case of
the LIC; 1t will be multiplied i0 times
and there will be a block; in order to
see that one person’s transfer from
place A to village B or Village C is
resisted. There will be tremendous
amount of resistence and you will have
to find out some means whereby you
can protect the welfare of the employ-
ees and you should give an undertak-
ing in respect of the employees that ‘n
case of any resistence to any particu-
lar assignment you will not allow any
sort of favouritism to come in the
way. There are no soft options
before us. You have to go in
for harq options. Therefore I request
the Minister to make a beginning in
thigs behalf, This 3 months advance
notice hag to be insisted upon so that
the man who comes there knows the
nature of the challenge, the nature of
the commission he has been assigned
to, the task involwed and the neces.
sary amount of discipline involved,
etc. There is a certain amount of hard-
ship to be faced which is inevitable
and you cannot have it both ways, I
hope when the House agrees to modity
the service conditions of the top hrass,
the task before the House will be app-
reciated by all of us. The lowest man
down the line should be so equipped
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by the leadership provideg by the top
management that loca] or individual
interests will not stand in the way.

With these words I support the Bill.
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The Lok Sabha adjourned for Lunch
&ill Fourteen of the Clock.

The Lok Sabhg reassembled after
Lunch at three minutes pust Fourteen
of the Clock

[MR. DEPUTY SPEAKER in the Chair)

BANKING AND PUBLIC

Financial Institutions Laws (Amend-

ament) Bill—contd.
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MR. DEPUTY-SPEAKER: I would
like to have the guidance of the House.
No time has been fixed for the discus-
sion of this Bill. It ig a very simple
Bill to give option to the government
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to terminate their services. I have
names of ten members who desire to
speak. I think we ghould put some
restriction, say, 5 minutes for each
speaker. Then all the ten can be
accommodated. Shri Chapalendu Bhat-
tacharyyia.

SHR1 CHAPALENDU BHATTACHA-
RYYIA (Giridih): Because there was
no time-limit, 1 prepared a mass of
statistics also.

MR. DEPUTY-SPEAKER: It is cnly
for the termination of the services.
The discussion should not go into the
functioning of the banks.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Sir, 1 will give my five
minuteg to you.

MR. DEPUTY-SPEAKER: Since no
time has been fixed, I wanted the
House to guide me, We have an.
other Bill soon after this and then there
is a discussion. You can take two or
three minutes more. You are very
generous anyway!

SHRI1 CHAPALENDU BHATTA-
CHARYYIA: I am very grateful for
the opportunity to speak on this Bill.
Of course, it has a very limited objec-
tive—how and when the Managing Dir-
ectorg and Chairmen of these financial
institutions should be appointed, what
would be the terms and conditiong of
their service, including removal from
and termination of service, which of
courge includes any termination of any
contractual agreement also for employ-
ment in these posts, The difficulty
about this ig that we do not see the
entire picture and it is done on an ad-
hoc basis. Only recently we passed the
Regional Rural Banks Act hardly three
months ago. Now we have to pass this
amendment. [ welcome and cer-
tainly support the Bill to the extent it
rationglises the appointment of Chair-
men, Managing Directorg and top per-
song who would be in charge of these
publie sector undertakings administer-
ing our credit, But the difficulty has
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been that we are not keeping pace with
the events and demsinds of the si‘ua-
tion in expansion of the credit which
is very badly required by the rural
sector so that the 20-Point Program-
me may get its meaning and teeth. I.
have got an illustration which will
make it clear. Four years back, in:
Ranchi, a person from the United Bank.
of India went to the villagegs and as-
ked the villagers to grow caulifiower,
tomato, potato, etc. and credit would
be given for that By this approach.
the production went up so high that
the marketing facilities could not
keep up with it. We had this spectacle
in Ranchi four years back when toma-
toes were gelling two annas a seer
whereag in Jamshedpur they were-
selling at one rupee & seer. In fact,
every institution is the lengthened
shadow of the individual and it is no-
less true in the case of these financial
institutions. 1 certainly welcome that
the Central Government must have the
ultimate say in hiring and fring. They
must have the right to judge the per-
formance of each credit institution and
on the basis of performance of these:
credit institutions the hands of the
Central ‘Government should be unfet-
tereq to take any decision they may
like and get it implemented.

Implemention is the crux of the pro-
blem not only in the matter of person-
nel but in the matter of implementa-
tion of Economic Programme itself.
The difficulty ig about credit. Their
modes and social background have
been outlined by some of the rrevious
speakers and in that way, it has been
brought out quite effectively that the
20-Point Programme is not being im-
plemented in the villages in the way
that it should. Our priority sectors,
particularly agriculture and small
scale industries are not getting the
considerations they deserve. In prioritv
sectors, the percentage is 61 for agri-
culfural loang and 48 for small indus-
trial loans, It is not only the public
institutiong but the complex of in-
terest rate, the guidelines which the
State Governments give on these parti-
cular issues, the way they dispense



59 Banking and Public

[Shri Chapalendu Bhattacharyyia]
+with the credit in the village level and
the removal of ten mile limit which
merit consideratian. The ten-mile limit
«cannot be a Laxman Rekha because
that Laxman Rekha will be working
and ig working to the detriment of
development of the priority sectors in
the villages. There are broadly two
types of regional banks. The cost of
credit in the villages through the na-
tionaliseg banks was supposed to be
‘too high which the villagerg would not
‘be able to bear. In fact, social tensions
might arise because of the differential
salaries in the national bank sector
and in the State Bank sector. So, the
concept of regional rural bank came
in.

I welcome it, but I am not satisfied
‘with the coverage of 76 regional rural
banks. After all, we are passing
through the effects of regional veria-
tion in development arising due to
wrong planning and wrong priorities
over the last 25 years.

MR. DEPUTY-SPEAKER: For that,
‘we will have another occasisn,

SHRI CHAPALENDU BHATTA-
CHARYYIA: I merely wanteq to zay
that this cooperative credit eflort
should be linked up with the regional
rura] banks, if we cannot give a wider
coverage immediately and make credit
available to them, at rates of interest
which will make the crash agricultural
programme meaningful I woulq orly
suggest, as I had made the point ear-
lier, that if ‘we want to induct gobar
gas plants, pumps, electrification tube-
wells and small-cost windmills, into
our village economy, we have to sup-
port thig idea with necessary credit
support. That is not forthcoming. I
suggest these things since it was said
in the morning that at Jasidih which is
a backwarq area, the loans were not
available, because the loans were to be
given at lower rate in the backward
areas. As such, the banks can always
prevent the grant of loans in the rack-
ward areas. I suggest, therefore, that
a detailed guideline should be drawn
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up. We want the chairmen and the
managing directors to be appointed,
to be dedicated people who will effec-
tively pursue the aimg projected in
the 20-point programme, so far as the
village economy is concerned.

=Y FHT a1 @ (Fr)
e wgea, 39 fagaw 0 §
qHG T FTAN g FIF FF T GFITAT
% waga g gt @7 aF 7 3%
F FET gaT Ff  @Far | fag
fadas & Hax oF w47 @9 1, faad
g1 dFr i A1 wfeq fEar amawr ag
frsd % & w943 % qgwfa & fFar
s wfFT gx ¥ ag adt faar 2
fg fowaa  &@ w7 fFE oA
fowrag 92 SH Zeger, SieAe AT
TIGFLT AT FEAT SLFAT | OF
v Ag CF ST AT QAT | A0S
UF UFo0 U~o To furswmae &3 291 f&
ag AF (1 Heqer AT A fRvam
arar & a1 feaEi & g F7ar g,
F= TF 99 o &3 3 T 1,
9qTHT OF  §Y7H & 7 | fFE A
fosprag % gar stwm ! 9w &
TF &1 T Faqa ey var g ?
7g 9 H 399 &1 741 fRer | gaz 1
T ag AT | AT ZT QAT AT H=T7 A7
f& 71 Ml F 51 FT 3T F FA 4T
7T ®¢ AW 37 %2 | 312 77 fowooa
4T 37 FT i &1 gmiar o
A1 GZ G ZWHL A7 557 &0 AlfEH
T F T1T g2 AF—AT IHFT AT F W
aregw gAr = fzg fF fa w5 @
gzrar A g | ¥ Aifeg fEer &
T MG FT W@ /AT AR A7 7T A
Tifeq IFT gz T a1 79 F7 FL A7 ?
afag & awaar g F1$ araed g
=ifge faa% fema & &1 sasr gz
CIC NIt 0 G B B T
g =ifze fF fopmg o2 sim &1
QAR 6T sERr g2 QuFar |
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gaﬁmarwg&ﬁwtﬁiw‘th
A 7 & wyt ww AT ¥ SO A
9t e &% § I qrEdy giv @t
£ TR MR T Wy fAAAT AHT |
& wron) 7y %, {§¥ g e faar fowd
for #% 10 gaTT F1 TA1 foar, Giw
a" # foeedt Fgae o famr
#¥ 13 genT asar st w7 frar fe
d TN I ARG T AW
fowm ® ag ofr 7 WF qT G
T W AFAT A4 H FXAT | AOAY
¥ v fewEt ¥ S 18 Tvge
w1 g% faar st g & guwr AT a7
g s el FETIRT TR OF
argw ¥ av 31 fedd wifs fram
frr 2T "t ow3 & 1\ TRF QO
g R Fw T agr g ?

A% garar i< 9.2 fed.s w|or
AW E A ¥ gasr i ool
@ AT &+ fer afr frga gawlr
glafadr & q@ g &~ 77 & feg
SF ¥ a1 ag T Adr f, wadi g frw
g T grer 4 gD sdiw A
% Hfef 2 gafer ewam F
agrit 7 fwawa: fRraz 4
FAATILM ? FELFAT AT &
fan <avm Wi i & P R
FUT TG F&T ¥ @ ? gifaw
anfor %7 ¥ AT T o v g
g sd 7 fen o gER st s
81 A fref i ¢ 99 frgAT WY
|z €5 F1 w1 ga| @A wfgg

g5 amg g0 & ag A ageEr =g

€ o afe fadt @0 @510 Qo F HzY &
ar fedi wIad Jar 1 Saddr v

N faswa v wfysrd grame fag
AT AT NG AT AY X KA T §9T

¥ T 7 SHT & G, @ T 9@

xafag ure ae’ fieef wrqelt flasrae

Laws (Amdt) Bill

9T o T, WUT IART  {TIAT WG av
g€t g FH Y g W

st gt oy (wwt) : wradw s9r-
s AR, a8 o Ahya faw @ 2@
T & o qofawfat ar gad
g I74Y afag 57 o oy FNwew
1 qfpTT TF QAr7 FATH F gEeq §
g1 ¥t § w18 F emfuerfiedi S
FTTR, 419 @A, sgweT wifs
FY gL F TRY IASY wedY I TRA
w1 w1 WY fear sedar 0 9T €
&N sl gt IawT fedt TR
#r fusaa w1 wagr afr @ FgAT
fr qq wfER o ger faar war §
T3 g7 wid &7 @i%9 § 5 agr g
FI T ATAT FQF FIRTT TITEAT Y
ug faw #a7 F 43T WIEA
THY ST N F FUAT W Trlwed
£ gAY afes 7 W gEIAAT WA
wrg wrad § wrew "I F1 Afaat
& qfcormeeg wis 717 & ¥ diww
facen &= o &1 AR 2w A A6 W
arar qargAI g 1 Ao §HaAra FY frarree
t fp 3w § AFT 9T FAGT FT wredr
@ & WS ET AT A FAG G
et A & 5 gary iFan frezn & gat
it ¥ oy gardy Taw H AL F wfndw
dxr g & afw gardr Asigdr, ggar
o gFwerar &1 ¢F aad § 1 e
T gaY a¥7 asq g% @ o g fw
frari aw gurlr &% 93F ) WIS @A
¥ g ar 1 § fr 3wt A7 o7 Aifa &,
Y IAFY wTR FIX ®T AAEET F, AT
% & & g% § Igy feami wr
IqI X A FFTaEr QoA &g
) A% ¥ vrg ary fY s fzg g
Efra el sY&d 27 3 fag
g &% waw Iy | e weEw
7g § e &% Aoere oo whadfee
Afaqt oY wod ggrary o s
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faprar fiearit WY oY wreafas wrewr
ofwar wifgy, &t & dwre wiwd
® fag, fawrf w1 wow wor & fog
W 7el Quaci o sEwt W oo
*0 ¥ feg—aaw fog oy dar
T i Qo g

BT & w7 f wlw  wrafwat,
o feamt, mifoam  feami, asas
S & fisart WY o A9 ¥ wrar
& U w fam @k wfer qar mff
& srar 1 wg fewra, 9§ fed o
O &6 Yaw wraf tds
ufesrfai & wod warw  wT w3
WS TETAX 1 & wh wgww &
frz s W f—swm W @
#0 & grer wed IeEt @ gfe wo
e §, ter oA ®) gwe
TATT g § o wiw o At & whi
% & ood frait aw ogR WX ST W
gaET WY W m ¥ wew ¥ )

oY sy §—frEmi & are
TR ¥ & a7 Twar WA s I
w wUw %z w7 W ¥ ogwn
&1 I8 WY T fuam g, afey fre &
AT F g9 & qr dar o v 4
e qg-fad @ @ &R w1 TSE W
sl § fomafeae @ @y §,
@ gaw w3 aF v any §, Afew
uF grarer  fedr gaET =Y wTqrar
g% AN o3 ag frr argeTdi & e
IR Afear s g7, SO & AT TR
¥ WE ¥ A g qrar @7 1w
afwe ¥ g ¥ fearit w) o angerct
¥ wiw & Prerert §, dfe 3 Y Ran
i et A sEi e g ¥ fag ew
A T AN Y § ) AT gET
§ fx ¥8 & T6Q ure wY vt e Tl
« figg, fo¥% Ty frete 2 BSTTTT
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¥ § PATT TIY & €T WY QrErh
¥ & o I W 39 Y BER w7 Ty
oid ox ¥g AT W™ w fear
g 1 wrq sl § fear & oftaer .
T &% oY waer wrft §—vatag &
woft afEn & frdey WO weaT
fir g o Pgrenw ®7 ¥ e & )

w8t aw  wiafaw &7 @6 §—
dwi ¥l oy Tz @A A wr wgr g
fis g gow wfesrdomor w9 wi-ad;
Sreat, faat v f 6 o Al ¥ 4
g1 frgferdt ¥ farmardt wff alt
Srft, ge ¥ queve Afax o i
P AEd TH AT Y, AR F IT A
wTey wX fear s g k-
wiot w Nwdr X w1 3g Fasfesn
Zzar wifeg | & a7 wg wngar f
WG wr qut Ay ¥Ad faw & gra
¥ 5T ge-wfawfat a5 &
frgfes 11 WA N wr 4 s
5% feezn  warar wqr AT I
w1 ®1€ w4 g @ ¥, wifw @«
# v s @ W78 wfewfai &
Ax uir N ®w AN E 1 & gArdy
Fraardi & @€ T wE o §,
sqifs 37 w1 sa Awd fadfr o,
6 §AF I ¥ AR FW €W 9,
ITFTRA AT WY ITF AT F A
v E 1 @ A wl @ e fraw
sqTA ¥AT AR

ow are e} o & wiw ¥
AT WEA TS wW MR oy ¥
@ qrdr WA 9 A N qlw ¥
oy §, ¥fer feam o ade & wi
e fer st ¥ R AR wE-
™ ¥ fe fearr gy oo
g Fray wrAeE w F WA
® s e @ it ¥ gmA W
Tar g1, S fedY weRw fafreeT
wEwar ff I8 g wwi W o o



&5 Banking and Public JYAISTHA 5, 1898 (SAKA) Financial Institutions 66

QX ary ¥ woqt w1 ag g § i feare
IR W WFE T EF FT wm won §
YT wpar § fir wg WY wORTC WY
T et R A § s frarm o
QT WYAT gRmE W AT qeeR T
*TAT | AT FY T 9 &7 2 WAy
N EHTN WY AW AR AT AN
qEF  §—uw aTE WY WY Ay =
|7 wifge 1 AT foar ot & 6 ANw
HY 8 T F—wTT Ayl AT WL AT FY
gray &y afaa

SHRI AMRIT NAHATA (Barmer):
Mr. Deputy-Speaker, Sir, one of the
reasons why I was very anxious to
speak was my concern that my
capacity to speak may not be atrophi-
ed because I have not spoken in the
House for a long time.

About this Bill, I do not know
whether there was any necessity for
bringing such a Bill to arm the Go-
vernment with legislative powers to
hire and fire the top executives of
these financial institutions, But apart
from the legislative powers, I think,
the importance of the Bill lies in the
fact that it raises a very pertinent, a
very important, policy issue, an issue
-of principle about the manning of the
public sector undertakings, whether
they are financial institutiong or pro-
'duction units.

Now. hire ang fire is a very sound
principle. Gradually, a transition has
‘taken place in the public sectoy under-
‘takings. A new culture is coming up
in these uudertaKings. Almost all our
public sector undertakings are now
manned by professionals, not by the
old IAS and ICS people. Now, this is
a very welcome change, But, used as
we are to the old colonial methods of
administrafion, used as we are to the
‘Secretarial culture and the ‘culture of
Legal Rememberance and Legal Mem-
ber and the culture witly which even
the present measure is cluttered, we
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cannot reconcile ourselves to this
principle of hire and fire and the im-
plications of this principle, There will
always be room for oppression, for
vindictiveness, for favouritism, for
nopotism, and that is why the fears
expressed by the Hon, Memberg of
CPI(M) are legitimate namely that no
person would evey accept a top ex-
ecutive post if he knows that he can
be fired any time without reason or
rhyme. The whole thing has to be
looked at from a different view point.
Once we decide to introduce the sys-
tem of hire and fire, its implications
have to be gone into, and the implica-
tiong are that the employment of top
executives must be contractual, tut
not in the element of time. They
should not be filve-year or three-year
contracts but should be task-oriented
contracts. Let there be an independent
organisation: The Minister has the
Bureau of Public Enterprises under
him and this Bureau couid formulate
tasks for the executive posts, Then the
persons who join in those posts know
what their tasks are. If they think
they can implement those tasks, they
will accept the jobs, otherwise not.
Ang then let there be a performance
audit by the same BPH and the mo-
ment it is found that a particular in-
cumbent has failed to-—accomplish his
tasks, out he goes. So, unless a task-
baseq contract and performance sudit
are conjoined with the principle of
hire and fire, there will always be
apprehensiong about abuse of this
power. I would impress upon the
Minister that once you have the prin-
ciple of hire and fire, you should set
up a machinery to formulate tasks
ang to enter into contracts with the
top executives based on these tasks
and to conduct regular performance
audit, on which basis any top execu-
tive would have the fear that any
moment it is found that he is not dis.
charging hig duties and-is not fulfilling
his tasks, he may be fired.

I would like to take this opportuni-
ty to draw the Minister's attention to
a particular statory provision for the
IDBI. There is a provision that al}
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commercial banks would advance
term-loans for machinery etc, at a
lower rate of interest of 8 per cent or
9 per cent, which is to be re-financed
by the 1DBI, Now, in my State, I know
that not a single nationaliseq com-
mercia] bank has advanced these term-
loans at that lower rate of interest
because they are not prepared to take
re-finance from the IDBI. They say
‘why should we, when we have our own
funds? We don't want re-finance from
the IDBI: there is so much of paper
work to be done'. They say they have
their own tunds but they advance it
at a higher rate of interest. I would
urge on the Minister to see that it is
made a statutory obligation on the
part of the commercial banks to ad-
vance te'm loang angd take refinance
from the IDBI, at a lower rate of in-
terest. This is very necessary for back-
ward areag ang it is very necessarv
for medium and small industries.
When I raised this issue with a top
officer of the Banking Department, he
asked me to give a particular rame, I
told him that not a single bank in
Rajasthan had done it, but he insis-
ted on a name. And I was shocked
when he told me that bankg are not
welfare institutions, that bankg are
not developmental agencies. that
banks are not charitable institutions
but that banks follow the principle of
the survival of the fittest. I raid ‘we
are committed to the philosophy of
the survival of the weakest and jou
are talking of the survival of the fit-
test’. It such officers are brought
under the purview of the law of hire
and fire, I think a great deal of good
would be done because top officers

who have no commitment to the "

declared policies of the Government
decide the functions and the policies
of banks which are contrary to Go-
vernment's declared policies.

One more point and I have done.
This is about the inter-relationship
between these banks. When these
banks were nationalised, they were
kept a8 separate units, the intention
being that there should be a healthy

MAY 26, 1976

Financial Institutiins 68
Laws (Amdt) Bill

competition between them, which would
be good, angd that if they are all mierg-
ed into the State Bank of India, it
would become a huge and unwieldy
empire, Now, what is happening?
These banks are operating under the-
protection of a sheltered market. Fhey:
don't care about services to clients be-
cause they know that they cannot go»
away, a person cannot change his ac»
count from one bank to another.
Under thig protection and shelter, the
bankg are behaving in a highbrow
manner and a rough manner and they
don't provide proper services, They
don't care, ang there is also corrup-
tion and mismanagement. So, a per-
son should be allowed to change his
account from one bank to another so
that the fear remains and there is a
spirit of competition prevailing over
the banks. Otherwise, what is happen-
ing is that the banks care a fig for
their clienis and they don't bother
about their convenience—and this is
acting contrary to the interests of the
small entrepreneurs,

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South): Mr, Deputy-Speaker,
Sir, this is another piece of legislation
which has come in this Session to
strengthen the hands of the Govern-
ment as well as this particular Mini-
stry in dealing with some importa.nt
matters relating to banking udminis-
tration. While I support this Bill, I
would, at the same time, like to lay
emphasis on the mode of adminijstration
in our country at the moment. As you
know, the Administrative Reforme
Commission made several recommen-
dationg about the mode of operation of
the public administrative system in our
country. So far as the public financial
institutions are concerned, which look
after the economic health of the coun-
try and are, therefore, very impor-
tant, some measures are going to be
adopted by this Bill. I have sald o
many occasions on the floor of this
House that these public financial in-~
stitutions should be looked into om
separate lines, we should bave a se~
parate approach for them, other .tham
that for the public sector units whicl
are merely treated ag production unfts.
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mlnythkubecauutromthebe-
gioning the banking system jn cur
country, before Independence and
after Independence, before the banks
were nationalised and before the con-
cept came ta start the Industrial Deve-
lopment Bank, Industrial Finance Cor-
poration, etc, has been developed on
considerationg of trading, on consi-
derations of profit and loss and not
for developing the economic heaith
of the country. As a result, these
industrial units, mostly in the
private sector, which have had to
teke facilities and benefits from the
State Bank of India, the Industrial
Finance Corporation, the Industrial
Development Bank, etc, have had
some internal arrangements of their
own, and thus the real need of the
country has not been met. If we
look into the formation of the Board
of Directors for the last ten Yyears,
whether in the State Bank 4f India
or in the other institutions, you will
find that mostly the people connecti-
ed with the big industrial houses
and the medium scale industrial
houses have been taken in, through
many ways, as nominees of the NBoard
of Directors; if the Govarnment
wndertakes a probe, through an
investigation committee, into the
management of these public tinancial
institutions in the last ten years,
they will find that they are their
nearest kith and kin; all the top
people in the State Bank of India or
in the Industrial’ Develorment Bank
or in the Industrial Finance Corpora-
tion have been employed without
their having any merit; ‘they are
connected to the big iIndustrial
houses from where people come
either to sit on the Board of Direc-
tors or to get benefits by way of
loans and other things from these
institutions. In my own State, I have
seen this thing happening; I have
sesn ‘somebody ruhning a particular
industrial unit getting the financial
support from the State Bank of India
or the Industrial Finance Corporation
snd at ‘the same Rime being taken
intp the management to look into the
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problems of the Industrial Develop-
ment Bank. J{ has happened on
many occasions. What I would like
to submit before the hon, Minister,
while supnorting this Bill ig that,
possibly, the time has come whan all
the personnel of the public finencijal
institut.ons, ruocruited as  Managing
Director or Chairman or Vice Chair-
man or in any other capacity, should
come from a particular type of
school where some sort of training.
some sort of guidelines, are to be
given on how to look after in 1 very
scientific manner, the health nf the
country through the public @nancijal
institutions. This is my first sug-
gestion

Secondly, I could not follow why
IRCI has been excluded; it 1s one of
the important units; in the dark
days of Bengal when almost al] the
industrial units of eastern India got
collapsed, the Government of India,
the Finance Ministry, came forward
to set up a uniy called the IRCI for
reconstruction and rehabilitation of
the sick units through the finance of
'the Government of India The IRCI
s nothing but a banking agency at
the moment; iy gives loan and finan-
cial support to the sick units putting
one of their nominees on the unit to
look into the administrative side,
but they have no contro]l on produc-'
tion, marketing and sale. As a
result, what is happening is that
most of the sick unitg have develop-
ed a tendency to get some money
rron.': the IRCI. consume it and then
again demand more money from
th? IRCI, and the IRCI, as I
said, have no control on marketing,
recruitment of the personnel etc. in
these units. IRCI is not a subsidiary
unit, but it is a recognised unit of
the Ministry; I came to know that
from the Minister. It is a public
financial institution It would have
been better, if it would also have

been tagged with these other insti-
tutions,

Now, most of the hon.
from the opposite as also from our
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side, have spokey about the perfor-
mance of the nationalised baaks. 1
would not like to speak more on
those aspects, but I would only make
one request to the Minister. As I
said the other duy on the floor of the
House during question hour, the con-
cept of family planning is known to
almost al] the people in the country
including the illiterate people because
of the publicity, this programme is
eiting. It is good for the country
that the concept of family planning
should be known to all the people.
But the schemes of the banks for the
poor, how they can develop their
economic life and other schemes for
the weaker section as also for the
educated people, are not widely
known to the people of the country
for whom they are meant. The peo-
ple in the villages are not awarc of
these various schemes in comparison
to the publicity of family planning.
1 ‘would, therefore, request the hon.
Minister that details of the various
schemes adopted by the nationalised
bank from time to time should be
made aviilabie quarterly, six-monthly
or yearly to the representatives of the
public life, ramely, ML.As 6 the
Corporators, Panchayat Members
and the Members of Par’iamenr s
that at least they can try ts educate
the people c¢f their constituency.
Actually, what 1s happening is that
there are large queues before the
banks and the people are not getting
the desired beneflts.

Lastly, I wou'd make cne requcst
to the Minister to look into the
health of the eastern India. 7The
Industrial Credit Investment Corpu-
ration, a financial institution urnder
the Ministry of Finance, have invest-
ed 63 per cent of their credit invest-
ment in the Western and North India
and they have investeg only 15 per
cent in th2 eastern India. I am not
talking in terms of provincialism, but
it s sad and it is creating imbalence.
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With these words, I conclude my
remarks. )

ot wrye wigeee (Swway)
ITsqA wged, & @ T w1 qadw
o g1 791 X% q1q ¥ & wuxgs
AT WY qw FTAT AT E | O
& @ fas ? genfusifedi o go
gfrew ama §1 YW S ap@@
weor feqr aar § 1 dfe =iy ol
qEr Wt grar & dar f& gAR Q@
arAf wrem § sy —Fr fedy
it w1 a7 ahHy w1 Afew 2
wT fAerer @t w1 wwar § &fiea
a7 wiaFTd ot vt wvfr 9g £ swiwr
2 T WAT STAT ¥ AT WY Y
60T §1 W W9 AWM &
I8 ¥ 4] ®7 yewra frar @ a7 et
% X, 32 Y 3B qEad A ¢ W
ag I TEAGT & FT AT AT HTFAT
21 A 3R wfgw # oy war o
gawr fear E R SR awer ond A
a% % IF F1 Ay 7 fgqr o d W«
aF fF ot q@a & o ? sl
fear g av sg ¥ @re § ol FER B
T6 araar wnfgd

9 &7 fqw gvS1 &1 @ T
afer arftor gal 2 A< fos gu
At # oy &5 § a1 @ wEAafvgw
et § dix fa7 @ sy W
g ¥ Iufd  amE o s
2 Q= g wasal & weada
it et WY TEA gATT Ay, I

%
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& A faar war | & ¥ 9T9 W |
£y oz N va foar f5 wEiN 29
et &9 qet faar § g F A WA
af feo orrar § 1 & s war W IEH
wgr fr 2 37 1 & afgw war 74T
Afew T8 # 9w § ot gaHaE W@
&t 7Y I ¥ ag srarar Fean e weRT
W N A A} §, ww AT
gk adY ¥ gy el 3w R
WAt A oY\ A gw wY A faaradt o
WIE N N T § T A ¥ ag
ferrarrer g5 et o @ § e o sl
forqrandy § } wa ot dwt qT gl €
¥ AT N FETw § ITH qEA
BT A wred § 1 o g wfawrdy gt
w9 § IAw fawrw O Y § Tww
arefy weitafa 37 o wadr ) TwAR
g wrar § fie oY efrer gorrT vt e T
R § IE WY ar wor fxwr orar {0
¥f T 500 To ww AR THT WY A
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IT ®Y g famar ) gy 10Ww *T
WZwam o fear  Forg #Y worg A aga
q e gz wa &+ ot # argw
et # weft gf g, 8 Wil ®T { wwF
g dfer & wid A 4 T ¥
wafad ¥ fraea s &1 10 W
% frgamm 3 #1% g afwg afi
T arfed WY @wt WY INFR W
gl R ofgd | o weh wgEw
3 97 wgaT § fF v aax O wla-
Fifedt Ffegage €, | W@ AR
# g g, arfe AN FR T A=
g7 %8} frorg <ot o &¥% Wi & @A
IFw § 39 WY gfa Hraw

Awy x T ¥ ww fam w7
FAdT war § )

MR, DEPUTY.-SPEAKER: Mr.
Mirdha, I got your name only just now.
We have agreed that a speaker should
not take more than five minutes and
that he should confine himself to the
subject of hiring and firing of these
higher executives.

My, Mirdha,
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ot vy ot Peet (srrere) el
IursTe o, o few gAY EwR dw
t ww ? o wgt e deww
w7 oY g wff ok § ) Wi ag fas
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MR. DEPUTY-SPEAKER: What
have these got to do with the Bill?

PROF. S. L. SAKSENA: 1 only
wish to point out that the same
Chairman and directors of the Guja-
rat State Financial Corporation who
had said that they had sold the truck
for Rs, 25,000 on 10th of May, now
write. ...

MR. DEPUTY-SPEAKER: You
mean to say that the Chairman or
Managing Director has written to
you?

PROF. S. L. SAKSENA: They have
written to my sister and they say:

‘We hereby accept your proposal
to pay us Rs. 26,000 towards our
arrearg immediately and we would
hand over your confiscated truck
to you’.

They had sold the truck among them-
selves. These directors deserve to be
sacked and good directors should be
appointed there so that the State may
have good fndustrial development.
That is what I wish to say. I want a
CBI enquiry into this matter,

Regarding debt relief the position
i< this. A Chamar boy came to me
and said: “I cannot go back to my
village because the brahming would
kill me. They will say, pay back our
debts, or we will kill you. 1 have
run away and come to you'' I sent
him to Indira ji and she has ordered
an enquiry. Unless you open bran-
ches of the banks in almost every
village to provide credit, to replace
the grip of the sahukars, people will
suffer, If you pass the laws, there
should be arrangements made for
carrying out those lawa.

MAY 30, /'S Financial Institutiong
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THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): I am gratetul to the hon. Mem-
bers who have made observations,
more 80, because, though the scope of
the Bill is limited strictly in regard
to mode of termination of some of the
executives of the State Bank and
some financial institutions, they, while
making their observations have high-
lighted some of the general points.
regarding the functioning of banks in
the nationaliseq sector.

Coming to the observations made
on the provisions of the Bill, a ques-
tion was asked as to why we have
not brought public sector banks also
within the purview of this Bill. Ap-
pointments of Chairman and Manag-
ing Director of public sector banks
are provided in the scheme itself
which Parliament in its wisdom has
provided. There is that scheme and
we are having thig provision there.
As it is not a statutory provision we
can’t bring it before Parliament. Re-
garding two other institutions this
question was raised, particularly,
ICRCI and ICICI. IRCI is not a pub-
lic financial institution in the sense
that it is a limited company whose
share is distributed between IDBI,
14 nationaliseq banks, and certain
other agencies, That is why appoint-
m‘ent of Chairman and Managing
Director of IRCI is done by IDBI with
the approval of Government and for
that we need not bring any piece of
legislation,

15 hrs.

For that, no amendment §s neces-
sary. That is my point. Similarly,
the ICICI is an All-India term lend-
ing institution incorporateq under the
Companijeg Act,

Now, the question is why we are
bringing in this plece of legislation
and what 1s the necessity for that. In
thn.t connection, Shri Somnath Chat-
terjee, while making his observations,
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there s a difference between the re-
moval and the termination of service
of & person, particularly, in the con-
text of the Central Civil Service and
other Rules. When we remove some
persons, in that process, an element
of punishment ig also associated here.
That is why perhaps he might have
noticed that in regarq to the provi-
sions for removal, we are providing
that a show-cause notice wil] have
t0 be issued to the person concerned.
He will be provided with the chance
of being heard, After that, a decision
will be taken,

But, Sir, this provision did not
exist in many of the acts. We are
bringing in a Bill for amending the
various provisions, Here, I would like
to submit one point for the considera-
tion of the hon. Members. I would
not like to use the phrase ‘hiring’ or
‘firing.’ After all the Members should
also appreciate that today most of
them, while taking part in the de-
bate, have expressed their concern
about the functioning of the Banks.
There too we do feel that, if the De-
partment has not the authority for
the appointment and termination of
the service of the highest executives
of the banks and financial institutions,
sometimes we find it really difficult
to get rig of an undesirable element
in the Institution,

The term is fixed and it may hap-
pen jn a country like ourg where
there is no provision for getting rid
of a man, The man may be inefRici-
ent but he may be quite honest; he
may be decent even or he may be
polite in his behaviour to the custom-
ers. He cannot be discharged even
if he cannot deliver the goods. After
all, he is appointed in that post. In
that case, we shall have to wait be-
cause there is practically no charge
of corruption or mealadministration
against him,
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For -that, we have to wait till the
termination of the term far which he.
is appointed, Therefore, we want to
have this opportunity that if the Go-
vernment, in its wisdom, finds it.
necessary to terminate the service of
the Chairman or Vice-Chairman or
the Managing Director, it will be
enough to provide three months’
notice or salaries in lieu thereof and’
the similar facilities will be given to:
the officer concerneq who, in his turn,
can also give three months’ notice.
Termination does not mean that he is
removed because of certain gpecific
charges. Whepn the question of speci-
fic charges comes, then, definitely, a
regular show-cause notice will be
issued to him. For removal, the pro-
cedure that is laid down in the law
will be followed,

In this connection, I would like to
submit another point why we have-
not taken into consideration on con-
sulting the Reserve Bank of India.
There too, I would like to submit for
the consideration of the hon. Mem-
bers that there are so many interme-
diate agencies ip between taking a
decision For example, the rresent
provision of the State Bank of India
Act provides for the nomination of
the entire Board of the State Bank of
India by the Government of India.
But, when I am to appoint somebody
or to get rid of somebody, then I will
have to go to my own nominated
Body; I mean the Government of’
Indig will have to go to its own no-
minated body. Anyway the entire
procedure has to be routed throuh
them, This ig a provision for that
purpose because we would like to act
expeditiusly. That is why the provi-
sion of three months’ notice or sala-
ries in lieu thereof is being provided
for. When we are going to appoint
a person, we are consulting the Re-
serve Bank of India; similarly, when
we are going “to remove him, on =
specific charge, the Reserve Bank of”
India is being consulted. We have to
take a decision expeditiously, Xven
today the law provides the power for:
remova] by paying three months’ pay
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) order to take an expeditioug deci-
sion, We have now different inter-
mediate stages of consulting the Re-
serve Bank of India in relation to
cases of termination.

SHRI SOMNATH CHATTERJEE: I
want to seek a clarification. I know
you are supporting valiantly this
provision Op principle, for appoint-
ment it is with the consultation of
the Reserve Bank of India and not
with the sanction of the Reserve
Bank of India. You consult them
obviously for their expert guidance,
And for removal also you consult
them. Why not termination because
without finding any chargeg you are
getting rid of a person? The Reserve
Bank can give g proper suggestion.

SHRI PRANAB KUMAR MU-
KHERJEE: Though we have pot pro-
vided 1t yet there is nothing which
prevents the Government to consult
the Reserve Bank of India When we
find it necessary definitely we will
consult the Reserve Bank of India.
We do not want to make it obliga-
tory, We want to avoid that.

Another question has been raised
as to why we are not making any
provision in the Bill to the effect that
if somebody commits some mistake,
for example, somebody suggesteq if
somebody defalcates and runs away.
Sir, there is a provision to that effect
The provision of show-cause notice 1s
there and if there be a specific charge
he will be prosecuted anq brought to
book and will not be allowed to run
away merely by giving three months’
notice,

Secondly, Sir, there is the need for
uniformity While making his obser-
vations Shri Chapalendu Bhatta-
charyyia suggested as to why we are
bringing in the regional rural banks.
The whole objective of this Bill is to
bring some sort of uniformity. As I
mentioned in my introductory re-
marks some of these Acts were passed
in 1855, 1858, 1959 and the latest one
was passed in 1975. We want.to bring

Fingiicial InsBitytions k7
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yniformity in sll the financial insti-
tutiong and the public sector banks
and, therefore, we thought as we are
bringing a piece of amending legis-
lation why should we not take the
opportunity of inserting the provision
which did not exist in the regional
rural banks. That is the whole ob-
jective of bringing the regiona] rural
banks into the scheme.

Regarding the general observations-
which the hon, Members have made,
I would like to submit that it is true
that the functioning of the banking
institutions is not in conformity with
the expectations of the people and
more go of the Members of Parlia-
ment. There is no denial of this fact
but at the same time we shall have
to keep 1n ming one thing that the
banks are also to function within the
constraintg and limitations under
which the whole economy is passing
through. It is not true that the
banks’ resources and their manoeuv-
rability are unlimited. If the banks’
credit is earmarked for certain speci-
filc objectives such as Plan finance,
investment of one-thirq of the total
assistance in Government securities
and if certain priority gectors are
earmarked by the Government in its
wisdom then a good amount of credit
is being diverted therein Therefore,
naturally even among the priorities
the other areas sometimes may suffer
but that cannot be an excuse to say
that thig situation will continue for
all times to come,

Sir, 1t is true that the problem with
which we are confronted-~the rural
credit—is g serious problem and
while making my observations on the
Finance Bill, I tried to explain the
problem in detail. I would like to
submit for the information of the hon
Members that this ig an area where
we want to get the assistance and
suggestions from gll the hon. Mem-
bers and all concerneq to get rid of
the problem which has been created
ag a result of the declaration of mo-~
ratoria. The problem is not of the



availability of resources, So far as
the requirements of the resources are
-concerned, as it hag been indicated by
Sivaraman Group, if we want to give
assistanc> 1o the lowest strata of the
society, the tota! requirements may be
of the order of Rs. 170 crores say, in
terms of money. But the whole ques-
tion is the question of the organisa-
tion, Until and unless we can build
up the organisation, strengthen the
co-operative credit structures by
making the Membership universal,
by providing a whole-timer ag a Sec-
retary in the Co-operative Credit
Societies, it would not be possible to
extend the bank branches to cover
this area and tv bridge the gap, that
has been created. After all there are
certain limitations in so far as cara-
bilitiegs are concerned, But whatever
efforts we may make, if the banks
-after nationalisation could expand and
extend the rural branches from 1700
to 7000 in a span of seven years, it
‘was not expected that within a pe-
riod of six months or eight months—
they would be in a position to double
it or triple it Therefore, we will
have to look into those areas where
we can expeditiously and quickly
organise the necessary infrastructure
through which the credit could be
dispersed That is why we are em-
phasising on the building up of the
<Co-operative Credit Structure, re-
constituting the farmers’ service so-
wieties and linking jt up with the com-
mercial banks and regiona] rural
banks. In this connection, I would
like to infotm the hon’'ble Members
that the Prime Minister hag recently
written a letter to the Chief Minis-
ters of the States concerned, high-
lighting this particular point which
has been highlighted by the Sivara-
man Group and we are taking it up
with the State Chief Ministers and
the State Finance Ministerg so that
expeditiously and quickly we can
build up the organisation and we can
come into that area. Regarding the
structural pattern.-it is now known
to the hon, Members and I have men-
‘tioned it on an earlier occasion on
#hy’ fledp. of this HAogse;, that we gre
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going to appoint a Commission—very
soon it will be announced—to look
into the whole structural gnd organi-
sational patterns of the existing pub-
lic sector banks, whether there is any
need of having al] these 14 nationalis-
ed banks in its present structural
pattern, in what way we can improve
the customer service. There are,
certain terms and conditions which
are being given to the Commission
and they are expected to look into it
and on the basis of the examination
of them, we shall be in g position to
sort out the problem.

Regarding the improvement of the
sarvices, particularly the pomnt which
is g sore to the hon. Members and
equally a disquieting point to me,
that is, about the territorial jurisdic-
tion of the branch office—I have ex-
pleined the difficulty, Mere extension
of the territorial jurisdiction would
not lead us anywhere, We can only
substitute it by other agencies like
the co-operative credit societies, by
farmers’ service society and hy ra-
pid exvansion of the bank branches.
Even theoretically, if you take the
position that 10 miles territoriat limit
may be extended to 15 miles, 20 miles
or 25 miles, the number of people that
are to be served, number of accounts
they have to be taken care of—if it
is not manageable efficiently within
the scope of the resources available
at the branch offices—there will be
further deterioration of these servi-
tes. Therefore, the answer to that
problem is not merely the extension
of the territorial jurisdiction but to
cut through the problem and to meet
ihe immediate requirement. I have no
hesitation in extending the territorial
jurisdiction. Already we have fssued
necessary instructions, But that too
woulg not be able to take care of the
problems in its entirety. Until and
unless, side by side. we extend the
branches rapidly and we build up
the other organisational agencies
through which these resources can be
provided, credit could not be disburs-
ed and at the same time credit could
not be recovered. I .would not like to
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take much time of the House. I am
really grateful to the hon, Members
for making their observations. In
fact while answering the questions or
during the course of the debate, we
have sorted out these points, In fact,
it is not g question of clarification.
You have asked whether the farmers
service societies will get assistance
from the Regional Rural Banks. Yes,
they will get it and the Regional
Rural Banks are basically for the
small and marginal farmers and poor
artisans,

SHRI NATHU RAM MIRDHA:
Suppose the farmers who are not
small, join the service societies, will
the rura] bank advance loans to them
also?

SHRI PRANAB KUMAR MU-
KHERJEE; This problem is a typical
problem of Jaipur Regional Rural
Bank. This problem did not arise in
other areas, We have taken care of
that problem. But it is not a question
which can be gorted out by making
some amendments in the rules and
regulations On the one hand we are
suffering from limited resources and
on the other we are suffering from
limited organisational structure. Un-
less we can take care of these, for
sometime these problems will remain
and we shall have to see in what
possible manner we can sort them
out,

MR, DEPUTY-SPEAKER: The
question is:

“That the Bill further to amend
the Industrial Finance Corporation
Act, 1948, the State Bank of India
Act, 1955, the Industrial Develop-
ment Bank of India Act, 1964 and
the Regional Rural Banks Act, 1976,
be taken into consideration.”

The motion was adopted.

MR, DEPUTY-SPEAKER: We shall
now take up clause-by-clause consi-
deration. There are no amendments
to clause 2,

MAY 326, 1976
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The question is:

“That clause 2 stand part of the
BillL”

:fhe motion was adopted.
Clause 2 was added tp the Bill.

MR, DEPUTY-SPEAKER: Mr. Naik
is not there to move his amendment.

The question is:

“That clause 3 stand part of the:
BilL”

The motiwon was adopted.

Clause 3 was added to the Bill.

Clause 4—(Amerdment of Act 23 o
1955) -

SHRI RAMAVATAR SHASTRI: 1
beg to move:

Page 3. line 13.—after ‘‘office” in-
sertem

“or does not agree with the po-
licy of the Government regarding
economic development ang render-
ing all possible help to the weaker
sections of the people.” (4)

Iareae o, § aga oY & wwlt o
FT AR YT W 97T {fww Ay aw
W wqge Tl o, SRer e
SR @ femr g Y fawme
WA= gaTw IoET 97 Frowrw o
Yoo, aew-Rudy ardfor e
BT YR @ §, Tt Frvaar s
&, et v §, sroeew wr g ?
wTT ¥EE AR ¥ O A warar witw
ag e forg qw awfafadee awrer
97 | et fowfa® 3% & Foord & ot
a1 ft AT wrfe Fro Womrio
¥ wrer oft FoTE € | & g e st
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T I Y sqwedy g wepT X gY aft
R gaaT T amw g |

SHRI PRANAB KUMAR MU-
KHERJEE;: The hon. Member has
moved the amendment, but the power
which we are taking i.e. termination
with three months’' notice or salary
in lieu thereof, will enable us to get
rid of the man who is not desirable
and who is against the principles and
policies of the Government. Regard-
ing the two points he has mentioned,
I would like to submit that to the best
of our judgment, we found that the
Governor of the Reserve Bank and
the Chairman of the IDBI were the
best possible competent men

MR. DEPUTY-SPEAKER: I shall
now put Mr, Ramavatar Shastri’s
amendment No, 4 to vote.

Amendment No, ¢4 was put and nega-
tived.

MR, DEPUTY-SPEAKER: The
question is:

“That clauses 4, 5 and 6, Clause 1,
the Enacting Formula and the Title
stand part of the Biil.”

The motion was adopted.

Clauses 4, 5 and 6, Clause 1. the
Enqcting Formula and the Title were
added to the Bull

SHRI PRANAB KUMAR MU-
KHERJEE: I beg to move-

“That the Bill be passed.”

MR, DEPUTY-SPEAKER: Motion
moved;

“That the Bill be passed.”

! quUgre et (wwler) - g
fawr s qra Y wr 1 & fas 2 ot
criza € STo¥ aTIY AT www g
s aaedt Wy Rfw ¥
frembtmEasam & ™I
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SHRI PRANAB KUMAR MU-
KHERJEE: There is some misunder-
standing that Syndicate Bank ig giv-
ing loan at 4 per cent interest and the
Zona] Regional Bank at 16 per cent.
Moradabad is a district where differ-
ential rate scheme is applicable like
the 285 districts in our country. There-
fore, all the banks will operate under
differential rate scheme. That means,
that half per cent of the total advan-
ces can be given to the weaker sec-
tions of the sociely at 4 per cent rate
of interest but that is not the normal
rate of interest for the Zonal, Regional
Banks, They have to provide credit
at a rate of interest which the co-
operatives are charging. We do not
want to see that the institution of
cooperative movement is disturbed
and that is why, they can neither
charge less nor more,

Regarding the other point, I would
like to submit that it is written in the
Act and it is meant for gmall and
marginal farmers, poor artisans and
landless labourers. Therefore, there
is no question of fixing the quota of
credit to the smaller peopie in the
Zonal Banks.

MR, DEPUTY-SPEAKER: The:
question is:

“That the Bill be passed".

The motion was adopted.



